
FIFTEENTH KERALA LEGISLATIVE ASSEMBLY

COMMITTEE
ON

PUBLIC ACCOUNTS
(202t-2023)

FIFTEENTH REPORT

(Presented on Y s JulY, 2022)

SECRETARIAT OF THE KERALA LEGISLATURE

. 
THIRUVANANTHAPURAM

2022



FIFTEENTH KERALA LEGISLATIVE ASSEMBLY

COMMITTEE
ON

PUBLIC ACCOUNTS
(202L-2023l.

FIFTEENTH REPORT

on

paragraphs rerating to Higher Education Department contained in ttre Report of the comptroller and

Auditor General of India for the years ended 3l-"' March 2015(General and social sector) and

31,"' March 201'7 (General and Social Sector)'



CONTENTS

Composition of the Committee

Introduction

Report

Appendices:

I. Summary of main Conclusions/Recommendations

II. Notes furnished by Government

III. Appendices from AG's RePbn

Page

..v
.. VTI

.. 1-

34 ^s1

4o-8o

&t- &s



Chairman :

Shri. Sunny JosePh

Members :

Shri. Manjalamkuzhi Ali

Dr. K.T. Jaleel

Shri. C.H. Kunhambu

Shri. Mathew T. Thomas

Shri. M. RajagoPalan

Shri. A.N. Shamseer

Shri. P.S. SuPal

Shri. Thomas K. Thomas

Shri. K.N. Unnikrishnan

Shri. M.Vin.un,

Legislature Secretariat

Smt. Kavitha Unnithan, Secretary-in-charge

Shri. B. Reji, Additional Secretary

Shri. P.S. Selvarajan , Deputy Secretary

Smt. ShamY J., Under SecretarY'



INTRODUCTION

I, the Chairman, Committee on Public Accoun6, having been authorised by the

Committee to present this Report, on their behalf present the Fifteenth Report on paragraphs

relating to Higher Education Department contained in the Report of the comptroller and

Auditor General of India for the years ended 3L" March 2015 (General and Social Sector)

and 31" March 20L7 (General and Social Sector).

'Ihe Report of the Compuoller and Auditor General of India for the years ended 31"

March 2015 (General and social Sector) and 3L" March 2017(General and Social sector)

were laid on the Table of the House on24h February 2016 and LBe June 2018 respectively .

The committ.. .onridered and finalised this Report at the meeting held on 08d June,

2422.

The Committee place on records their appreciation of the assistance rendered to them

by the Accountant General in the examination of the Audit Report'

ThiruvananthaPuram,
.fu1

7 " July, 2022.

SUNNY JOSEPH,

CHAIRMAN,

COMMITTEE ON PUBLIC ACCOUNTS.



REPORT

HIGHER EDUCATION DEPARTMENT

AUDIT PARAGRAPH

[Audit Paragraphs para 4.2 ro 4.2.s contained in the Report of the c & AG

of India for the year ended 3tst march 2CI5 (Generat & social sector)l

a

4.2 Modernisation of Government presses

4.2.L Introduction

The modernisation of Government presses in the State was

contemplated by Government of Kerala (GoK) since 1gg8 with a view
to make available the latest printing equipment and adequate

infrastructure facilities to meet the requirements for high quality

printing besides inuoduction of modern management practices to derive

optimum results in the utilisation of human resources and machinery.

For improvement of infrastructure facilities, the renovation of old

buildings, construction of store buildings for raw materials and

godowns for stacking of printed and waste materials, disposal of
obsolete machines for adequate space, introduction of Total euality
Management (TQM) in the operations of the presses were envisaged.

There were 11- Government presses (Gp) under the control of the

Printing and Stationery Deparbnent as of March 2015.

An audit of four out of 1-l- Government presses was conducted, to

examine the status of modernisation of Government presses covering

the period 2010-1-5 with reference to the proposals formulated by

Government during the XI6 (from z00T to 2012) and XII6 (from 2012

to 20L7) Plan periods and also the Reports of various Committees

constituted by Government on modernisation of printing presses.

f cpJH/KSl\{/ PACi Rpod r 2.10.2021.)



Audit findings

4.2.2 Funding

During 201-0-15, the Department spent only 54 per cent i.e. t 18.18 crore out of t 33.82

crore for modernisation of Government presses. Further; out of < 25.72 crore for
purchase of machindry only < 1,0.72 crore (42 per cent) was spent.

Further, against t 45.51 crore earmarked in the XII d' Five Year Plan (20L2-I7) for
the modernisation of Government presses, budgetary support was provided for < 26.37 crore

(57 .94 per cent) during 20I2-I5, against which only { 7.95 crore (17.47 per cenr) was

spent and t L7.40 crore was surrendered.

The delay in processing of tenders, lack of tender response and failure in

convening of departmental purchase committee attributed to short utilisation and

surrender of funds.

4.2.3 Planning

There was no action plan exclusively for modernisation of Government presses

with time bound targets. Audit found that even against tarye$ included in the XII6 five

year plan, there was very little progress as most of the works planned were either not

taken up for execution or not completed as of March 2015 as detailed in Appendix III.

4.2.3.1 Constitution of Committees for Modernisation of Printing Presses

GOK constituted an Expert Committee in 1997 and a Committee on Modernisation in

2010 to suggest recommendations for the improvement in efficiency by modernisation

of Government Presses. The Committees submitted their reports in 1998 and in 20IL

respectively with recommendations for modernisation of the Government presses to

improve their efficiency. However, GOK was yet to take a decision on the

implementation of the recommendations of the committees. GOK replied (May 2015)

that the reports were under consideration of the Government.

{ ep ltt'h5\'1r l':\C, rrporl/ 12.10.2021.)



4.2.4 Modernisation of presses

The Committee on Modernisation of presses had observed that modernisation and

expansion operationp of the Printing & Stationery Departments were undertaken in an

ad-hoc manner rather than systematically with a long term strategy. Audit noticed that

the practice of ad-hoc implementation of the modernisation process as pointed out by

the Committee was persisting even today. The activities of a Press can be categorised

into 'Pre-press' (DTB Plate making, etc.), 'Printing' and 'Post-press' (Stitching and

Binding) processes. An analysis of percentage of funds expended on modemising the

various printing processes is given in Tbble 4.1.

(Source: Detqils collected from Directorate of Printing)

From the above table, it may be seen that the percentage of funds spent on

modernisation of 'Post-press'activities was only 4.39 per cent during ttre XIs Five year

plan period. During the XII'h Five year (20I2-I7) plan period also, percentage of

expenditure on Post-press processes in 2012-l-5 was even lower at 0.38 per cent against

37.49 per cent and 4.68 per cent on Pre-press and Printing activities respectively. 'Post-

press' activities are vital to ensure product quality as overall efficiency of presses

depends upon the efficiency of all three activities. Thus, the failure of the Department in

this regard had significantly affected the modernisation of the printing presses.

The Government stated (January 2016) that action was being taken to equip all

presses with modern machinery to cope with the present needs.

Thble 4.1: Expenditure involved in the various printing process

Pre-press Printing Post- press

Plan
period

Resources
available

(t in
lakh)

Regources
expended
(t in lakt)

Percentage

expended
(in per cent)

Resources
available

(t in
Iakh)

Resources
expended
(t in lakh)

Percentage
expended

(in per
cent)

Resourres
available
(t in lakh)

Resources
expended
(t in lakh)

Percentage
expended

(in per
cent)

XI'r'Plan
2007-t I

74.50 61.79 82.94 994.00 tt67.t4 117.42 164.50 7.22 4.39

XIId'Plan
2012- 17

(up to
2015)

65.00 24.37 37.49 1275.00 59.69 4.68 968.50 3.68 0.38

I t p 1ll,'hS\{/ i)A(l/ rcpot/ (2.10.2021.)



4.2.5 Stafus of Modernisation

Audit assessed the status of modernisation of government presses in the State

during the period 2010-15. Expenditure incurred on procurement of machinery during

2010-15 was (1-6.67 crore. Analysis of quality of expenditure indicated that while 62

per cent and 86 per cent of the pre-press and printing items planned for purchase were

procured, only 28 per cent of the identified post-press items were actually purchased.

Thus, these presses cannot be claimed to be fully modernised. Scrutiny of records

revealed that the process of modernisation of presses suffered from deficiencies like
purchase of outdated machinery purchase of machinery at higher rates, delay in
utilization of machinery purchased, non-disposal of obsolete machineries, etc.

[Notes Received from the Government based on the above Audit Paragraphs are included

as Appendix II I

Excerpts from the discussion of Committee with department officials is given below

(1) While considering the above Audit paragraph the Committee commented

that the Printing & Stationery Department has taken many steps based on audit

observation. The Committee appreciated the department for taking steps to improve

its functioning.

(2) The witress Additional Secretary Higher Education (Printing & Stationery)

Department informgd that a project under KIIFB for {1-00 crores was sanctioned to

the Printing & Stationery Department for the modernisation of Government Presses by

installing latest printing machines and making adequate infrastructure facilities. The

qualification of the staff should also be improved along with the purchase of new

machinery.

(3) She also added that for a modern printing environment qualified personnel

having diploma in Printing Technology is needed and the existing employees with SSLC

and KGTE as qualification are not efficient to carryout work based on modern printing

technology. It was also informed that the Factories Act under which the presses are

working and the influence of trade unions are the main impediments in changing the

basic qualification df employees to diploma in printing technology.

I.( I) lll/KS\1r IA(, rtporr/ (2.10.202 1.)



(a) The witness Additional Secretary Higher Education (Printing & Stationery)

Department informed that Eaining is provided at the time of installation of new

machine but employees are not interested in putting into practice the training given

using latest printing machinery. There are many obsolete posts. Work study is

required to conver[ obsolete posts into relevant post. The vacancies cannot be

reported to PSC because promotions are not given in proper time because of several

cases pending before the court and therefore new persons cannot be appointed.

(5) The Principal Secretary Higher Education (Printing & Stationery)

Department stated that printing technology is changing rapidly and usage of modern

technology will increase productivity and reduce the cost in printing. For this skill
development in the usage of modern printing machinery is utmost important. He

further informed that the department actually requires a complete surgical interference

and everything requires to be changed.

(6) The witness Principal Secretary Higher Education (Printing & Stationery)
Department apprised that school text books which were earlier printed in Government

Press are now printOd in KBPS and C-apt. He further informed that though many such

printing works were lost, orders for new works are pouring in, like printing of OMR
sheets for PSC exams.

(7) An officer from Accountant General's Office opined that work culture in
KBPS is commendable and work orders are completed in time. He also added that the

types of works entrusted to Government Press should have to be defined clearly and

replacing of machines and imparting training to employees must be done based on work
orders that are admitted.

(B) The Committee opined that the work culture in KBPS is entirely different
and that the staff are determined to complete the work order in time which in tum

attracts further work orders.

(9) The witress Additional Secretary (Printing & Stationery) Department said

that Government press had a lot of constraints to follow store purchase rules. As an

example he pointed out that when it was decided to reduce the size and weight of the

school text books, the press could not purchase the machines at proper time and so the

work assigned to the press was lost. Earlier, Lotteries and text books were printed in

the Press, Mannanthala, but now the printing works have stopped. The Finance

Department stopped printing of various forms when they went online, therefore lot of

works had been lost.

Ii p.llUKSl\'1l PACl Fportl (2.10.2021.)



(10) The witness informed that Hon'ble Chief Minister dedared that the KIIFB

fund of 1"00 Crore has been given with an aim to modernize the press in order to

improve the quality so as to enable it not only to take all government works but also

private work and the training would also be given to ttre employees which was

mentioned in tender condition of IWs.WAPCOS, the agency entrusted for project

implementation as well as preparation of DPR.

(11) The Committee asked whether the M/s.WAPCOS is a competent agency. The

Additional Secretary .Higher Education (Printing & Stationery) Department answered that

M/s.WAPCOS is a central agency which modemize prcsses in Hyderabad and the Department has

demanded IVI/s.WAPCOS to provide most modem machines and one year raining to employees.

C ondusion/ Recom m endations

(12) No remarks

[Audit paragraph 4.2.5.1 contained in the Report of the C & AG of lndia for tlre year

ended 31't march 20t5 (General & Social Sector)l

4.2.5.1 Procurement of printing machines

One of the major items of purchase during 20L0-15 as part of Modernisation of

printing presses was three 'Four-Colour Web Offset Printing machines' for the

Government presses at Vazhoor, Shoranur and Mannanthala costing ( 6.26 crore. Audit

noticed that the tender process was vitiated and the machines were procured at an

excess expenditure of <2.74 crore.

Tender for the supply of two Four-colour web offset printing machines was issued

(July 2008) by the Director of Printing. Of the five offers received, the Technical Expert

Committee (TEC) had rejected (September 2008) nuo offers including that of M/s.

KSIE Emporium Ltd. (KSIE), a Pubtic Sector Undertaking (PSU) due to non-

submission of Earnest Money Deposit (EMD). The Director of Printing also informed

GOK (November 2008) that the rejection of the tender of KSIE by the TEC was in order

as per Stores Purchase Manual. Meanwhile, the TEC, after an onsite inspection of the

manufacturing process of the machines strongly recommended the machines offered by

L3 - M/s. The Printers House (P) Ltd., New Delhi (M/s. Printers House) as it had met all

the requirements.

I t lrll l'K\\'1' I'r\(./ Fponl 12.10.2021.)



However, the.Departmental Purchase Committee (DPC) headed by the Principal

Secretary Higher Education Deparnnent cancelled the tender (December 2008) and

ordered re-tender on the ground that none of the tenderers had agreed to warranty

beyond one year. Consequently, a fresh tender was issued (December 2008) by the

Director of Printing. Three of the five tenders were rejected by the TEC (March 2009)

on various groundsr and it recommended purchase of the machines either from M/s.

Printers House (L4) or from KSIE (L5).

Audit noticed that the DPC recommended (January 2010) purchase of machines

from L5 (KSIE) citing reasons such as the tenderer was a State Government PSU and it

would avoid risks and complications. Thus, the procurement of t'wo printing machines

from KSIE (L5) instead of from M/s. Printers House (L4) resulted in loss of t 2.59

crore to the state exchequer.

GOK replied (January 2016) that the offer of KSIE was accepted since a

performance appraisal report of the machines offered by KSIE and Printers House

revealed that machines offered by KSIE had an upper hand in performance metallurgy

and other automatic controls besides aspects like sturdiness, compatibility and durability

for long run.

The reply was not acceptable due to following reasons:

' Tender conditions stipulated that Manufacturers of machines could

participate in the tender. In the instant case, KSIE (L5) was clearly not the

manufacturer of machines. The machines were manufactured by M/s.

Manugraph Ltd. However, machines offered by IWs. Printers House (L4)

were manufactured in their own manufacturing units.

. While processing the first tender, an expert committee had inspected the

manufacturing facilities of IWs. Printers House and observed that they were

equipped with latest generation CNC based manufacturing facilities using

I Two tenders Ll and I,, *"* rejected on grounds of poor quality and performance while L3 was rejected as production

was yet to commence then.

I t D lll/hS\'1i I'A(./ rtporl/ (2.10.2021.)
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imported machines. It was also observed that the machine was of the

highest quality and with periodical maintenance, the machine would

function effectively for as good as 20 years or more. The reasons cited by

Governpent while justifying the purchase from KSIE (L5) regarding

performance, metallurgy, sturdiness, compatibility were made wittrout

visiting the manufacturing unit and by observing running of the machine at

a local press in Trivandrum.

' The reasons given by the Government for procuring machines from State

PSU were not commercially and technically viable, especially when the

State PSU was itself not the Original Equipment Manufacturer (OEM) and

that it had to get supplies from a private party in the market.

The decision of the DPC and GOK to award the tender for the purchase of the

two printing machihes to KSIE (L5) instead of IWs. Printers House (L4) was not

justified which resulted in loss of t 2.59 crore to Government exchequer. Similarly, the

Department invited tenders (Nbvember 2009) for the supply of one Four-Colour Web

Offset Printing Machine for the Government Press, Vazhoor. Audit noticed that in this

instance also, the machine was purchased from KSIE (L3) instead of M/s. Printers

House (L2) in violation of the provisions of Stores Purchase Manual (Para 39(b) read

with Para 57(a)) and TEC recommendations resulting in excess payment of t 15 lakh.

The action of DPC headed by the Principal Secretary Higher Education

Department in favouring KSIE for the purchase when it was not the OEM had resulted

in excess expendituie of < 2.74 crore on purchase of three printing machines, which calls

for fixing of responsibility.

[Notes Received from the Government based on the above Audit Paragraph is included as

Appendix III

Excerpts from the discussion of Committee with department officials is given below:

(13) Regarding the Committee's query about the above audit paragraphs, the

witness Additional Secretary, Higher Education (Printing & Stationery) Department

Frp,lllrliS\'1i PA(ii rcport (2.10.2021.)



apprised that it was decided to purchase machines from KSIE Emporium Limited with

the approval of the Cabinet with a view to promote a public sector undertaking.

(I4) An officer from Accountant General's office intervened that KSIE

Emporium supplied the machines through another agency and the tender had been

given to the public undertaking without considering the objection of Technical Experts

Committee. The Additional Secretary, Higher Education (Printing and Stationery)

Department informed that the director reported that the tender was given to that public

sector unit becauru bt long warranty period.

(15) The Committee observed ttrat KSIE emporium Ltd bagged the tender and

the supply order may have been placed with another agency. The Committee made it
clear that the public sector undertakings like KELTRON, SIDCO etc are bagging

tenders for the supply of materials and machineries to government departments availing
price priority as government agency but they are engaging private parties for the

supply.

(16) The Committee criticised the above practice and observed that it would not

be correct to say that the cabinet approval was right since the purchase was canied out

violating the procedure.

(17) The witness Additional Secretary Higher Education (Printing & Stationery)

Department said that corresponding out turns are provided while installing new

machines.

(18) The witness Principal Secretary Higher Education (Printing & Stationery)

department apprised that many of ttre work of the press were transfened to another

places which make the insecurity feeling among employees and the newly arrived
young employees brought the work from outside and now they get the work of
printing cheque leaf of Treasury and Postal Department.

(19) The witn'ess Additional Secretary Higher Education (Printing & Stationery)

Department informed that Gazettes are published only in Government Press. KBPS

has now put forward a demand to give permission for security printing but the

Government has not granted permission. She added that it should be done in

consultation with the director and decision should be taken at Government level.

l-( p lll. h\\1/ PAC/ rrpotr/ t2.10.2021.)
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(20) The Committee opined that the security printing option is to be with
government presses only and for keeping official secrecy and responsibility, the
printing of Gazettes and other security printing should not be divulged to other sectors.

The Committee commend that the printing sector is going through a sea of changes

and though to cope-up with technology changes, reforms are needed, changes in
government printing sector could not be taken all of a sudden.

(21) The Committee recommend that department should take steps to upgrade

machineries and impart training to employees. The Committee also recommend that
the qualification of employees should be upgraded as per the needs of the time.

(22) The committee also recommend that after modernising the Government
Press and nurturing a harmonised work culture, a marketing division should be formed.
By advertising about the types of printing works that can be undertaken and duration for
its completion, private printing works can be entertained besides government works.
The Committee decided to recommend that the department should take steps to do

things more systematically and directed to prepare a comprehensive report including
all matters discussed in meeting.

C onclusion/ Recomm endations

(23) The Committee observes that the Public Sector Undertakings like KELTRON,

SIDCO etc. are bag$ng contract awards for the supply of materials and machineries to
various government departments by availing price priority in the capacity as public

Sector Undertakings and consequently subcontracts to the private parties in the
market for supply as these state Public Sector Undertakings were itself not the original

equipment manufacturers. The Committee criticises this practice and expresses its
displeasure towards the procedural viotation in the procurement of two printing

machines. The Committee alerts the department to be cautious not to repeat such

irregularities in future.

(24) The Committee opines that security printing should remain to be done with
the government prpsses not only to protect official secrecy but also to ensure

responsibility for reproducing vatuable officiat documents. The Committee recommends

F< p.1tl/hS\4/ Pl(.i reDoft/ (2.10.2021.)
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to take immediate steps to revive the Government printing sector by upgrading
machineries in the state-of-the-art technologies, imparting adequate training to
employees and also by enhancing the qualifications of the newcomers. The Committee
also recommends to establish a marketing division for printing sector for economy and
efficiency of its operations. The Committee directs the department to furnish a
comprehensive report regarding the reforms to be initiated in the Government presses.

[Audit paragraphs 4.2.5.2 to 4.z.to contained in the Report of the c & AG of tndia for
the year ended 3r'r march 2015 (General & sociar sector)

4.2.5.2 Deloy in commiss ioning of modern machinery

Audit noticed delays in commissioning of modern machines procured for want of
pre-installation infrastructure facilities in GPs at Mannanthala, shoranur and vazhoor.
TWo 'Four-colour 

.web offset machines' were delivered at GB Mannanthala and
shoranur in February 20L7. These could be commissioned and put to use only in August
201r and December 2011' respectively for want of essential pre- installation civil works
in the respective Government presses.

similarly, the Four-colour web offset machine (NApH-3O) purchased (March
20rr) for Government Presses, vazhoor; could be commissioned and put to use only in
July 2013, for want of pre-installation civil and electrical facilities in the Government
presses.

The failure of the Department in providing the requisite pre-installation facilities
resulted in idling of the machine for period varying from six months to 2g months,
which delayed the modernisation of presses to that extent.

Government replied (January 2016) that delay occumed due to failure of the pWD
to complete the pre-installation civil work on time.

l-t I IHrK\\l' PACi repe61 12.19.2621.;
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The reply was not acceptable in view of the fact that procurement of machinery

without ascertaining the feasibility for prompt commissioning indicates inadequate

planning and resultant delay in installation and utilization of the machinery.

4.2.5.3 Purchose of outdoted machinery

Modernisation of presses can be ensured by timely procurement of modern

machines and introduction of upgraded printing technology. In pre-press section, Plate

making machine or Plate processing unit became outdated with the introduction of

Computer to Plate (CTP) Unit. The CTP unit has several advantages over conventional

plate making unit such as superimposition of an image directly to a printing plate

instead of through a photographic film, which saves pre-press time and cost of materials

like film and related developer chemicals. This technology also increases the sharpness

and quality of output.

Cunently, the CTP Unit was available only at GP Mannanthala, installed at a cost

of 7 47 lakh in February 2011. in the State. Though sanction (September 201-4) was

available for the procurement of one CTP unit for Government Press Shoranur, the CTP

unit was not procured as of March 2015 due to poor tender response. However, Audit

noticed procurement of three conventional ptate making units at a cost of t 25.82 lakh

during the period 2013-1-5, one each for Government Central Press (GCP),

Thiruvananthapuram (March 201,4), GPs at Vazhoor and Kollam (March 2015). Audit

observed that had the advanced CTP units been procured for these presses as part of

Modernisation, there could have been savings in pre-press time besides improvement in

quality of output at lesser cost of printing.

Government reptied (January 2016) that Plate Processor machines were being

used in Government presses for the printing of black and white printing work and as

such, they were not outdated. Moreover, the Plate processor machine costs only Rupees

eight lakh which was lesser when compared to CTP machines which costs t40 lakh.

| ( D.lHlKsil'lr PACi rcporr/ (2.10.2021.)
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The reply was not tenable in view of the fact that the Director had as early as in

April 2008 informed GOK that most of the works received in Government Presses were

of Four-Colour posters, brochures, Iottery tickets, text books, etc. Hence, the purchase

of the two old conventional Plate processing units for Vazhoor and Kollam as part of

modernisation was not justifiable.

4.2.5.4 Disposol of obsolete machinery ond materials

The Committees on Modernisation of Government presses constituted in1-997 and

2010 recommended disposal of obsolete machinery equipment and materials kept in the

premises of Government presses for better space management and for effective

infrastructural development. Modern sophisticated machines with micro processors and

electronic controls also require clean environment for smooth working. However, in the

test checked presses, Audit found that huge stocks of such items were heaped in the

presses and premises without disposal. Consequently, major part of the space in

Government presses was occupied by these obsolete items.

Government replied (January 2016) that necessary corrective steps were being

taken to comply with audit observations.

4.2.6 Modernisation of PostPress Sections

In order to enhance the efficiency of Government presses, advanced printing

machines like 'Four-Colour Web offset machines' were installed during 2010- 13 in

printing sections of the three out of four test checked presses as part of modernisation.

By installing modern machines of higher printing capacity, the output of printing section

should have increased. However, Audit noticed that post-press sections in Government

presses had not been modernised simultaneously by installing modern machines such as

Heavy duty stitching machine, Gathering machine, Binding machine, three-way

trimming machine, Fotding machine etc. Despite the XIId'plan allocation of funds for

modernisation of po'st press sections in Government presses amounting to t 9.69 crore

during the first three years of 2012-17, the amount spent on purchase of machines for

I r p.lli;hS\1r PA(li rtpor/ (2.10.2021.)
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post press sections during this period was only < 0.04 crore which was spent for

purchase of 10 Box strapping machines. Audit noticed (May 2015) that in Government

press at Shoranur, 1-1-8 work orders related to various forms and registers (2010-L4) of

11- departments were pending in binding section.

Government stated (January 2016) that post-press works in all the Government

Presses were being managed both mechanically and manually and action was being

taken to equip all the presses with modern machineries to cope with the present needs.

4.2.7 Infrastucture

Modernisation of Government presses, besides requiring replacement of outdated

machineries with modern printing equipment, also necessitated adequate infrastructure

facilities for their installation and stocking of raw materials, printed materials and waste

materials. However, Audit noticed deficiencies in providing infrastructure facilities in

Government presseswhich hindered their effective functioning as detailed below:

4.2.7.1 Sening up of Worl<shops in GovernmentPresses

The Committee on Modernisation observed (2011) that Government Presses

suffered due to the lack of full-fledged workshop and repair facilities in-house which

resulted in machines remaining under repair for considerable period of time thereby

affecting productivity. However, Audit noticed that the issues as stated by the

Committee were persisting (March 2015) since none of the Government presses had

full-fledged workshop facilities as of March 2015 to maintain continued productivity of

the machines. The Department had not taken Annual Maintenance Contract (AMC) for

any machine except CTP machine at GB Mannanthala.

In the test checked presses, Audit noticed delay ranging from five to 60 months in

rectification of complaints of the modern machines installed as part of modernisation,

resulting in idling of machines for long periods (Appendix III).

Government stated (January 2016) that steps were being taken to address the

observations made bv Audit.

l.cp.llliKSMl PAC/ rrpon/ (2.i0.2021.)
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4.2.7.2 Adequocy of electicol back-up for mochineries

The modernisation of presses was intended to enhance the efficiency of presses

by installation of modern machines and providing necessary infrastructure. Modern

machines like the Web Offset printing machines with computerised electronic

controlling systems require adequate backup capacity to prevent serious business

disruption or data loss due to frequent unexpected power failure. In the test checked

Government presses, it was noticed that most of the machines were idle due to frequent

power failure and inadequate backup facility. In GP Vazhoor, though a generator was

installed (January 2015), it was not commissioned (May 2015) due to failure of the

Department to deposit installation charges ( t2.38 laktr) with the PWD. Scrutiny of data

available in four test checked GPs revealed that 213L2 productive hours2 were lost

during 20I2-L4 dle to power failure. Had suitable electrical back-up been made

available to Government presses, the loss of productive hours could have been avoided

and generated more outturn.

Government stated (January 2016) that steps were being taken to address the

observations made bv Audit.

4.2.7.3 Woste Disposol system

As part of the Modernisation process, one of the recommendations of the

Committee on Modernisation of Government Presses was to install waste disposal

systems for chemical and solid wastes like incinerators in all the presses. An amount of

incinerators in Government presses in the State for waste disposal. However, Audit

found (March 2015) that Incinerators were not installed in any of the test checked

presses and waste materials were disposed of in open spaces by burning.

Government replied (January 2016) that necessary corrective steps were being

initiated in this regard.

2 Productive Hours - Time directly associated with manufacturing operations or performance of a job or task.
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4.2.7.4 Mointenance of Fire Safety Stsndards

Government Presses in the State are registered as per Factories and Boilers Act

1948 and licenses to operate the presses are renewed every year by the Inspector of

Factories and Boilers. Section 38 of the Act requires that all practicable measures shall

be taken by factories to prevent outbreak of fire and to provide and maintain (a) safe

means of escape for all persons in the event of a fire and (b) necessary equipment and

facilities for extinguishing fire.

In presses, besides printing material such as paper, cotton waste, etc., there are

also inflammable chemicals for cleaning machines, developer chemicals, etc., which

pose threat of fire. Hence, the necessity of installation of precautionary measures like

fire-extinguishers and smoke alarms to protect the buildings from lightening and fire is

critical to the continued functioning of the Presses. However, Audit found that these

statutory precautionary measures were not provided in any of the test checked

Government Presses. Audit also noticed that consequent to a fire generated by lightning

in May 201.4, the Government Press Shoranur suffered a loss of. 7 17 lakh. Even though

GOK directed (August 2AL4) the Depanment to ensure periodical repair to electrical

installations, installation of fire extinguishers and smoke alarm, the Department had not

taken any action (March 2015).

Government stated (January 2016) that though there was budgetary provision in

20L3-t4 for installation of fire extinguishers in Government Presses, the departmental

purchase committeg had not been convened and hence the procurement of fire
extinguishers could not be made.

4.2.8 Modernisation and Humon Resource Management

4.2.B.L Revision of KGPS Rules anil Press Manuol

The Expert Committee for Modernisation of the Government Presses in the State

had recommended (1998) revision of cadre and recruitment rules to ensure the

appointment of better qualified persons to various technical cadres- The Committee on

Modernisation of the printing and Stationery Department had also recommended

(2011) that the Special Rules for the Kerala Government Presses Subordinate Service

I cpJIt/hSN'I/ PA(l/ rtport/ (2.10.2021.)
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issued by the Government of Kerala be amended to bring them in line with the

suggested (i) restructuring of sections/branches within the government presses; (ii)

restructuring of job categories and job designations. It was also recommended to

appoint a committee to review the Special Rules and suggest changes.

Audit notice( that a Committee for revamping the Draft Kerala Government

Presses Subordinate Service Special Rules with the Secretary, Printing and Stationery as

the Chairman was constituted by GOK only in January 201,4.

Government replied (January 2016) that the Draft Special Rules of Kerala

Government Presses Subordinate Service was under consideration.

Audit observed that the delay in review of KGPS Rules and Press Manual was a

matter of concern as some of the existing branches and job categories as defined in

special rules were outdated, irrelevant and had relevance only in the realm of manual

press operations.

4.2.8.2Reyision of Scheilule for valuation of oufturn

The Expert Committee on modernisation of presses had recommended (1998)

revision of the Schedule for Valuation of Out-turn. The significance of the Schedule for

Valuation of Outturn can be gauged by the fact that Annual Increment of employees in

Government presses was dependent upon the outturn generated by an employee as

reckoned by the Schedule, during a year. The performance of employees in a Press

depends upon the output capacity of the machine on which the employees are deployed.

Compared to old machines, modern machines have high output capacity. Hence,

periodical revision of Schedule of Outturn for valuation of employee productivity is

essential for optimul utilirution of their services. However, Audit noticed that as of

March 201-5, the Government presses were following the Schedule for valuation of

outturn fixed in 1-956, despite the fact that several modern machines and equipment

were purchased and installed thereafter. Also, Audit noticed that due to non-revision of

Schedule for valuation of Outturn with reference to the newly installed machines, full

hours of physical duty were allowed as outturn hours to the employees posted to such

machines, even though the employees had completed their jobs at lesser time.

trcolll/KSN'U PAC/ rrpon/ (2.10.2021.)



1B

The Log Book of four-colour Web offset printing machine at GP Shoranur

revealed that the machine was idle fior 4I2 out of 746 (55 per cent) working days during

05 June 2012 to 31 March 2015. Analysis of outturn data for June 2012 to March 2015

made available to Audit by GB Shoranur revealed that the number of impressions

obtained from the machine ranged from a minimum of 600 impressions on 04 July 2013

to a maximum of 1,00,000 impressions on L1, March 2014 and 12 March 201.4.

Incidentatly, the printing output of the machine was stated to be a maximum of 35,000

impressions per hour (2,80,000 impressions per day of eight hours). However, full

outturn hours were allowed to the employees working on the machine in the concerned

days.

Though there were attempts to revise the out turn hours of Four-Colour Web

Offset machines (installed in 201-1" & 2013), it did not marerialise (January 2016).

Consequently, the benefit of productive hours gained by using modern machines was

lost as workers were shown to be working for full hours as per time sheets of work even

though the job was completed at lesser time.

Government reptied (January 2016) that Revision of Outturn was in progress. The

laxity of the Government in effecting the revision had resulted in employees continuing

to be paid for work not done.

4.2.9 Impact of Modernisation of Governmentpresses

4.2.9. 1 Assessme nt of Productivity of Presses

Audit assessed the impact of modernisation on GCB Thiruvananthapuram and

three Government Presses at Mannanthala, Shoranur and Vazhoor during 2010-15. It

was seen that there was no appreciable increase in productivity in any of these presses

except GP Mannanthala which showed a marginal increase (1.56 per cent) in the

number of impressions obtained during 20I4-LS over 201_0-l_l_.
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Thble 4.2: Tbble showing productivity of test checked presses

(Impressions in lakh)

Productivity did not increase in three Government presses ar

Thiruvananthapuram, Vazhoor and Shoranur which in fact, showed a decline. Thus,

despite spending { 1-8 crore on modernisation during 2010-15, productivity of the

presses had declined, rendering the investment infructuous.

The Director replied (March, 2015) that at present, Government departments

including Legislative Secretariat have their own presses to meet their printing demands.

Major works such ds printing of text books, lottery tickets etc. had been entrusted to
other agencies (i.e. KBPS, C-apt). These works were previously printed at Government
Presses.

The reply of Director was not acceptable in view of the fact that the Governmenr

Presses were equipped with latest machinery for printing of text books and outsourcing

the same was the reason for decline in productivity.

4.2.9.2 Under-utilization of GovernmentPresses - Printing of TextBooks

The Expert Committee for Modernisation of the Government Presses in Kerala State in

its Report (1998) had anticipated that modernisation of Government presses would

I t p.lH/hS\{/ IAC/ n'poil (2.10.2021.)

Year Govt. Central Press,

Thiruvananthapuram

Govt. Press,

Mannanthala

Govt. Press,

Vazhoor

Govt. Press,

Shoranur

2010-11. 479.73 282.29 103.04 38L.76

20IL-T2 446.30 296.95 61,.22 372.22

2012-r3 427.93 337.55 49.9r 401,.29

2013-14 422.34 375.15 63.68 320.88

2014-L5 367.89 286.69 71,.29 322.78

Per cent

increase/

decrease

-23.31 +1_.56 -30.81 -15.45

(Source: Details collected from test checked presses)



enable the Department to undertake printing of Text Books in-house, which would result

in time bound printing of Text Books without depending on private printers. The

Committee had also recommended discontinuance of opening of parallel Government

Presses by Government departments as well as Quasi Government organizations. The

Printing Manual of Government Presses in Kerala also stipulated that printing works

should ordinarily be entrusted only to Government presses and that such works may be

given to private presses only in exceptional circumstances. However, Audit observed

that despite installation of advanced printing machines in Government presses, GOK

continued to ignore these presses while allotting work of printing of text books to
autonomous bodies like KBPS and KSAVRC (renamed as C-apt) as shown in Thbte 4.3.

Table 4.3: Details of text books printed for standard I to X

(source: Detoils collected from KBps qnd Text Book officer)

Audit observed that the decision to get text books printed by KBpS was taken in a
High Level Monitoring Committee (HLMC), convened in January 20LL. The principal

Secretary (General Education Department) had expressed dissatisfaction on the poor
performance of Government Presses in printing of text books for the academic year
2010-11. In order to facilitate the prompt and efficient distribution of text books, the
committee decided to entrust the printing of all text books from Standard I to X to the
KBPS. Based on this decision, printing order of text books were given to KBPS and C-
apt in subsequent years also without entrusting the work to Government Presses.

Year
Total

requirement
(Nos.)

Printed by
Governme
nt Presses

(Nos.)

Printed by
KBPS
(Nos.)

Payment
made to

KBPS (t in
Lakh)

Printed by
C-Apt
(Nos.)

Payment
made to C-
Apt(tin

Lakt)
201,0-fl 45136s00 307s000 41101500 970.64 960000 10.93

20Ll,-12 47787000 Nil 47787000 6L8.73

No print
order for

C-apt

2012-13 39s00000 Nil 380s9000 687.69

2013-r4 30179400 Nil 31291000 564.4L

20I4-15 37315500 Nil 37879043 849.06

Total 3690.s3 10.93

Fcp,lH/KSN'l/ PAC/ rcpoil (2.10.2021.)
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Thus, despite Government Presses having been strengthened during 2011--L3 for
printing of text books with the installation of three3 'Four-Colour Web Offset machines

costing { 6.26 crore and CTP machine costing t 47 lakh, the decision of HLMC taken

in January 2011, was not reviewed. Audit noticed that Government presses were not
given print orders and GOK depended on KBPS and C-Apt for printing of text books.
An amount of { 36.91 crore was also paid by GOK to KBPS and C-Apt during this
period for various printing jobs.

Government replied (January 2016) that the printing of text bools was a subject
related to General Education department. Hence, General Education department has
been requested to consider the matter of entrusting 50 per cent of printing of text books
with Printing Department.

The decision of GoK to outsource printing of text books is contrary to the
provisions contained in Government Press Manual and is inconsistent with its own
initiative on modernisation of Government presses as one of the objectives of
modernisation of government presses was intended to print text books in-house.

4.2.10 Conclusion

The modernis.ation of Government printing presses though envisaged as early as

in 1998 was still remaining to be completed. The objective of entrusting printing work
only to Government presses had not been realised. Instead of printing text books in
Government Presses during 201-0-l-5, GOK got them printed through KBPS and C-Apt
for

productivity had declined in the three Government Presses at Thiruvananthapuram,
Vazhoor and Shoranur.

The inherent contradiction in the GOK modernising its presses and at the same

time not providing them with adequate print orders was a matter of concern which
needed to be urgently addressed.

3 one each at mannanthala and shoranur in 2011 and vazhoor in 2013.
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[Notes Received from the Government based on the above Audit Paragraphs are induded

asAppendix III .

Excerpts from the discussion of Committee with department officials is given bdow:

(25) The Additional Secretary Higher Education (Printing & Stationery)
Department said that the press has asked IMG to revise the Press manual and has

received a draft.

(26) The Committee asked in which year Dr. Rajendrakumar Anayath
Committee report, report on modernisation and removal of obsolescence in Kerala
Government presses, was submitted. The witness Principal Secretary Higher
Education (Printing & Stationery) Department answered that the committee was
formed in 201-6 and submitted the reporr in 2018.

(27) The witn'ess Additional Secretary Higher Education (Printing & Stationery)
Department informed that the department intended to purchase much more advanced
machines than the machines mentioned in the Anayath Committee Report. She added

that WAPCOS had conducted a wide study in all presses and Global tender has been

invited.

(28) The Commimee accepted the reply.

C ondusion/ Recom m en dations

(29) No remarks

[Audit paragrphs 4.7 contained in the Report of the C & AG of India for the year ended

3ls March 2015 (GenerAl & Social SeAor)l

4.7 Irregular paymentfor valuation of examinotion answer scripts by Universities

During 2010-t4, three universities in the State made inadmissible payment of
< 5.28 cror€ to teachers towards valuation charges of answer scripts in violation of
Government orders.

The University Grants Commission (UGC) notified (1998) the revision of pay

scales, minimum qualifications for appointment of teachers in Universities, Colleges

and other measures for the maintenance of standards. Government of Kerala (GOK)

lrr p.1H/hS\'ll PAC/ rrpon/ (2.10.2021.)
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issued orders (December 1999) for implementation of the UGC Scheme in the State

including revision of pay scales to College/University/ Physicat Education

teachersilibrarians in the State with retrospective effect from 0L January 1996. The

scheme was fully fundeda by GOK since April 2000.

While issuing orders for scheme implementation in December l-999, GOK

required that examination work be reckoned as part of official duty and teacher's

response for the examination work should be assessed in the Performance Appraisal

Report. GOK also ordered (January 2001) that in accordance with the recommendations

of the UGC scheme, teachers shatt value the answer scripts of regular students as part of

their duty and no separate remuneration shall be paid for the same. However,

remuneration could be paid to serving as well as retired teachers in respect of valuation

of answer sheets of private candidates. The UGC regulations of 2010 also laid down a

Code of Professional Ethics which stipulated that teachers should co-operate and assist

in the conduct of university and college examinations, including supervision,

invigilation and evaluation.

Audit noticed that during 2010-14 in violation of GOK orders, teachers who

were drawing pay and allowances according to UGC norms in three Universities viz.

Cochin University of Science and Technology (CUSAT), Kannur and Calicut

Universities were together paid < 5.28 croret towards valuation charges of answer

scripts of regular students. Though the Kerala and Mahatma Gandhi Universities also

stated that t16.30 crore had been paid towards valuation charges of answer scripts of

regular students, Audit has not reckoned these due to inability of the Universities to

segregate the remuneration paid to UGC and non-UGC teachers.

Failure of universities to implement the orders of GOK resulted in irregular

payment of t 5.28 ciore during 20L0-t4.

Government stated (October 2015) that the concerned universities have been

directed to place a resolution before their respective syndicates stating that no

4 The additional expenditure for implementing this scheme was to be shared by GOI and GOK in 80:20 ratio for the
period january 1996 to march 2000. Thereafter the entire expenditure was to be borne by GOK.

5 CUSAT:{ t.38 crore, Kannur University: t1.36 crore, Calicut University: {2.54 crore.

I t p.lll;KS\,|, Pr\Cr repon/ (2.10.2021.)



remuneration shall be paid to teachers drawing UGC scale of pay for valuation of
answer scripts of regular students.

The reply of the Government was not acceptable as it is silent about the inegular

payment of t5.28 crore already made to the teachers.

Notes Received from the Government based on the above Audit Paragraph is included as

Appendix II

Excerpts from the discussion of Committee with department officials is given below

(30) Based on the above audit paragraph the Committee understands from the

Government reply that Government had issued orders entrusting the Universities to

Quantify the amount given to faculty members for the valuation of answer scripts of

regular students and to recover the arnount from them since the valuation was part of

their duty and no remuneration was to be awarded. The Committee pointed out that

such valuation charges were again given even after the audit observation. The

Committee demanded an explanation on the issue.

(31) The witness Principal Secretary Higher Education Department answered

that the amount mentioned in the audit report had not yet been recovered. She

explained that regarding the above subject Honourable High Court directed the

Universities to recover the exact amount but no action was taken. She added that

Cochin University of Science and Technology (CUSAT) had informed that the

particular amount would be recovered from cunent month's salary. Calicut University

had prepared the list and forwarded it to the Director of Collegiate Education and the

other Universities are taking steps to prepare the list.

(32) The Principal Secretary Higher Eduction department also informed that even

after repeated reminders to Universities list comprising the number and name of teachers

who attended the valuation is yet to be prepared and furnished to Government.

(33) The Committee opined that action on audit remarks could not be finalised

unless the said amount was recovered. The Committee decided to take evidence from

the officials of the concerned Universities on that matter. Consequently the Committee

I t p lll,hS\'ll lACi rrpon/ (2.10.2021.)



took evidence from the officials of the concerned universities at its meeting held on

29-12-2020.

Excerpts from the Committees' deliberations with department officials.

(3a)The Cominittee sought forth explanation from the officials. The Principat

Secretary Higher Education Department informed that the Kerala and Kannur

Universities did not give any information regarding the irregular payment. M.G. and

Calicut Universities furnished the list of details about the amount to be recovered from

teachers. She added that recovery proceedings were being initiated through Director of

Collegiate Education. The Controller of Examinations, University of Kerala

supplemented that a meeting was held on l-3.II.2020 and a Circular related to it was

issued to all colleges and its copies were sent to Government. Then the Principal

Secretary enquired whether the circular was issued with names of teachers and number

of answer scripts valued by each. The Controller of Examinations replied that

communications were sent to the College Principals demanding the details about the

teachers who evaluated the answer scripts and the replies were received from four

colleges only.

(35) The Registrar, M.G. University informed that after sending a communication

to the Directorate of Collegiate Education to recover an amount of Rs.3,27,LL,631.1-

from the teachers, an amount of Rs.9,l-6,605/- had been refunded by seven college

Principals. He also added that the college teachers obtained a stay order from the court

regarding this matter and after final verdict the rest of the colleges will follow suit.

(36)The Principal Secretary, Higher Education Department opined that the Kerala

and Kannur Universities had not even prepared the list of teachers and the amount to be

refunded and so they will not get the benefit of stay order.

(37) The Committee queried why they could not find out the list of teachers who

received the remuneration for valuation. The Controller of Examinations, Kerala

University replied that there was a chance of transfer to teachers, so the

communications were sent to the corresponding Principals for further actions. He again

added that seven colleges gave the details of the amount to be recovered from the

teachers. The Principal Secretary Higher Education Department remarked that the
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action taken in this regard by the University of Kerala is just to irk its responsibility. To

a query of the Committee, the Controller of Examinations agreed to do further action as

early as possible.

(38) The Committee queried why the details were taken from college Principals

instead of teachers. Committee wanted the reasons for submitting the matter to the

Hon. Court and asked who was responsible for it. The Principal Secretary Higher

Education Department explained that Government at its order clearly spelt to sanction

the 4s arrears of UGC pay revision only after deducting the amount paid to teachers for

valuation. The teachers went against this and got a stay from Court. She further added

that since Kerala and Kannur Universities did not find out the teachers and the amount

paid to them for valuation, they would not fall under the stay. Seeing the matter taken

in a light vein by the Universities and the department, Committee asked whether the

teachers were posted as per orders of the Conroller of Universities and if so why the

Universities were suppressing the list. The Committee even suspected that the

Universities buried the list of teachers due to pressure from teacher's union. The

Principal Secretary.Higher Education Department informed that the Government had

decided to stop the distribution of non-plan grants to universities which failed to recover

rhe irregular payment. She supplemented that the fund for M.G. and CUSAT

Universities were released since they had foltowed the directive of Government Order.

The Committee uryed the Universities to furnish the report within 15 days and Kerala

University agreed to do so.

(3g) For this matter, the Committee asked about the opinion of Kannur

University. The Controller of Examinations of Kannur University informed that the

amount to be recovered was Rs.1-,1-4,1-3,800. He added ttrat a meeting of teachers union

was hetd and had discussed about ttris matter and they had decided that no details about

the amount due to be refunded would be conveyed in the light of the stay order of

Hon' Court. The Committee enquired about the hindrance in data submission. The

controller of Examinations of Kannur University replied that the representatives of

teachers association opined to convey the matter to Directorate of Collegiate Education

after obtaining the court's final verdict. The witness, Principal Secretary, Higher

Education Department supplemented that as per Court's interim order, the balance

amount should be released after the amount recovered from teachers. So she again
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added that the univbrsities must quantify the amount. The committee opined that it
seems the universities were not ready to submit the details due to the pressure exerted

by the teachers union.

(40) Then the witness, Controller of Examinations, Kannur University agreed to

submit the details within two days. The Committee directed Kerala and Kannur

universities to submit the details within 15 days and they also agreed to it.

C onclusion/ Recom mendations

(41) The Committee directs the Universities to furnish the report regrding

Irregular Payment for valuation of examination answer scripts. The Committee

recommends the department to sort out the list of teachers who had received the

remuneration for valuation of the answer scripts of regular studmts by violating the UGC

norms and rules and quantify the amount due to be rccovered from the teachers.

[Audit paragrph 6.5 contained in the Report of the C & AG of lndia for the year ended

3l$ march 2017 (General & Social Sector)l

6.5 Violation of AICTE norms in placementto posts of Associatc Professors

Director of Technical Education violated AICTE
making placement to posts of Associate Professors

payment of at least ( 1.46crore in 24 cases test-checked.

norms/GOK orders while

resulting in inadmissible

The All India Council for Technical Education (AICTE) notified (March 2010)

Regulations prescribing the Pay scales, Service conditions and Qualifications for the

teachers and other academic staff in degree level Technical Institutions. The Regulations

stipulated that teachers in Universities and Colleges would be designated only as

Assistant Professors, Associate Professors and Professors with retrospective effect from

0L January 2006.

As per the provisions contained in the Regulations, pe$ons entering the teaching

profession in Technical Institutions shatt be designated as Assistant Professors and

placed in the Pay Band of t15,600-39,100 with Academic Grade Pay (AGP) of { 6,000.

Also, such incumbeht Assistant Professors and incumbent Lecturers (Selection Grade)

who have completed three years in the pre-revised pay scale of { l-2,000-18,300 on 01-

January 2006 shall be placed in the Pay Band of. 7 37,400-67,000 with AGP of t 9'000

t.t p.lllrhS\{r PAC/ repon/ (2.10.2021.)



and shall be re-designated as Associate Professors. The Hon'ble High Court of Kerala

had also observed (November 2015) in 'National Institute of Technology vs Dr. Arun C.

and others'that Pay Band 4 in the scale of pay of. T 37,400-67,000 with AGP of t 9,000

was admissible onl/ to those Assistant Professors with Ph.D who have completed three

years' service and that the revised scale of pay admissible to incumbent Assistant

Professors was Pay Band 3 of t 1-5,600-39,1-00 with AGP of t 8,000.

The Regulations also provided that such incumbent Assistant Professors and

incumbent Lecturers (Selection Grade) who didnot complete three years in the pay scale

of { 12,000-1-8,300 on 01 January 2006 shall be placed at the appropriate stage in the

Pay Band of { l-5,600-39,1-00 with AGP of ( 8,000 till they complete three years of

service in the grade of Lecturer (Selection Grade) and thereafter in the higher Pay Band

of

incumbent Lecturers (Selection Grade) in service as on the date of issue of the

Notification (March 2010) would continue to be designated as Lecturer (Selection

Grade) until they are placed in the Pay Band of. T 37,400-67,000 and re-designated as

Associate Professor as stipulated in the Regulations.

Government of Kerala (GOK) accepted the revised AICTE scheme for revision of

pay scales in degree level Technical Institutions and issued orders (December 2010) for

implementing the Regulations with retrospective effect from 01 January 2006.

Provisions, similar to those contained in the AICTE Regulations were incorporated

under Paragraphs 6.1-.9 and 6.1-.10 of the GOK order.

During audit of the Directorate of Technical Education (DTE)6, it was observed

that the DTE, in violation of the AICTE Regulations and similar directions of GOK,

issued orders (Apriifun e 20L2) ptacing atl Assistant Professors as on 01- January 2006

as Associate Professors in the Pay Band < 37,400-67,000 with AGP< 9,000 irrespective

of their service in the cadre of Assistant Professor. Thus, all the Assistant Professors in

the Department were designated as Associate Professors and placed in Pay Band

< 37,400-67,000 with AGP < 9,000 without considering whether they had three years'

service in the cadre, as required by AICTE/GOK.

6 Compliance Audit of DTE under the Higher Education Department.
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The inegular placement of Assistant Professors as Associate Professors

consequent to the erroneous orders of DTE resulted in inadmissible payment of at least

( 1.46 crore in24 cases (Appendix III) test-checked during audit.

On being asked, the DTE replied (December 2017) that Higher Education

Department issued a letter (March 2012) clarifying the GOK orders which stated that as

per clauses 5.3 and 5.5 all incumbent Assistant Professors in sanctioned posts shall be re

designated as Asso.iut. Professors and shall be placed in the Pay Band < 37,4A0-67,000

with AGP of t 9,000 as on 01- January 2006 or on the date of promotion after that, as the

case maybe. It was further stated that clauses 6.1-.9 and 6.1.10 were applicable only for

Career Advancement Scheme and not for promotions to the sanctioned posts. A reply on

similar lines was also received from GOK (March 2018).

The reply is not factually correct as clause 5.5 clearly states that appointment to

the cadre posts of Associate Professors shall be by way of promotion from among the

eligible candidates on the basis of seniority subject to conditions specified in clause 6.

Further, neither the AICTE Regulation nor the GOK order makes any distinction

between placement.by promotion or through Career Advancement Scheme and the

requirement of three years' service was an unambiguous provision in the AICTE

Regulation and GOK orders.

During the Exit Conference (December2AU) on the ComplianceAudit on Directorate of

Technical Education under Higher Education Departmenlthe paragraph was discussed in detail

and Secretary to Government of Kerala, Higher Education Department agreed to review

the cases.

Notes Received fmm the Government based on the above Audit Paragraph is included as

Appendix II

Excerpts from the diicussion of Committee with departnent officials is given below

(a2) The Joint Secretary, Legislature Seoetariat informed the Comrnittee that the

report on the above audit paragraph was received only in the previous day of the

meeting and so it could not be passed over to A.G. for remarks. The Committee

requested AG to put forth their remarks.

Iicp.lll/hSi\{; PAC' rrpon/ (2.10.2021.)



(a3) The Senio, Deputy Accountant General, Office of the Accountant General

responded that they have still the opinion that the promotions of Associate Professors

were irregular and in violation of AICTE norms. All Assistant Professors in the

department were designated as Associate Professors without considering whether they

had completed 3 years of service in the cadre, which is a clear violation of AICTE

norms. But Government is of the view that as per dauses 5.3 & 5.5 of Government of

Kerala orders, all incumbent Assistant Professors in sanctioned posts shall be re-

designated as Associate Professors and clauses 6.1.9 & 6.1.10 were applicable only for

Career Advancement Scheme and not for promotions to the sanctioned posts. AG

remarked that the vi'ew of Government is not factually correct since neither the AICTE

regulations nor GOK orders makes any distinction between placements by promotions

or through CAS and 3 years service is an unambigous provision in AICTE regulation

and GoK orders for being an Associate Professor.

(44) The Committee enquired the opinion of the department on the stand of the

A.G. not accepting the reply of the Government. The Principal Secretary, Higher

Education informed the Committee that as per the AICTE Regulation 2018, the posts

of Professor, Associate Professor and Assistant Professor should come in the ratio of

I;2:7. The teachers had filed a case on giving promotion as per CAS on the basis of

the audit observatiop and the case was still pending. In some cases of reversion they

were promotd when the court stayed the order and the decision was to be taken on

those who are still reverted.

(45) Committee observed that AICTE norms for promotion of teachers under

technical educational institution was implemented in 2008 by promoting all serving

Assistant Professors to Associate Professors with effect form 01.01.2006 without

reckoning whether they had completed 3 years service as Assistant Professor or not.

(46) The Principal Secretary, Higher Education department informed that the

case is pending before the Hon'ble Supreme Court and as it was obligatory to obey the

court, they were waiting for the final judgment of the court. The Committee pointed

out that there was n6 stay from Hon'ble Supreme Court in the matter.

(a7) The Committee analysing the department stand concluded that the Higher Education

Department had not clarified the violation of AICTE norms. The Committee view that the

Ircp'lHrKS\'1t PAC/ repot1/ (2.10.2021.)
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promotion to Associate Professor was irregular and wanted the department to review

and settle the issues as per AICTE norms without delay and to report the same to the

Committee. 
,

[The Report from the department regarding the additional information sought by

the Committee is included as Appendix III

Condusions/ Recomm endations

(48) The Committee views that the promotion to the post of fusociate Pmfessors
in Technical institutions was irregular, So the Committee directs the deparment to review
and settle the issues as per AICTE nonns without further delay and to report the matter to
the Committee.

[Audit paragrphs 6.Q contained in the Report of the C & AG of India for the year ended 3t't
march 2017 (General & Social Sector)l

Deficiencies identifieil by AICTE during the inspection of o polytechnic

CoIIege resulted in denial of Extension of Approvol to the College by AICTE anil
subsequent inability to admit an entire batch of studens to the College

The Principal, Central Polytechnic College,Thiruvananthapuram failed to follow-
upand ensure successful submission of application for Extension of Approval to
AICTE for 2015-16, resulting in irregularly granting admission to 3G0 students to
its courses in 201s-1G without obtaining apprcval from the AICTE.

The All India Council for Technical Education (AICTE) was established under an

Act of ParliamentT for the proper planning and coordinated development of the technical
education system throughout the country. section 10.1(k) of AICTE Acr,
1987,empowers AICTE to grant approval to new Technical institutions and for new

courses or programmes, while Section 10.1(q) empowers AICTE to

withhold/discontinue grants in respect of courses/ programmes to such institutions

which fail to comply with the directions given by the Council within the stipulated

7 The All India Council for Technical EducationAct. 19g7.
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period of time and take such other steps as may be necessary for ensuring compliance of

the directions of AICTE. The Hon'ble Supreme Court of India also ordered (December

2014) that prior approval of AICTE was compulsory and mandatory for conduct of a

technical course by an existing affiliated Technical college.

The AICTE, in line with the judgment of the Hon'ble Supreme Court of India,

commenced (January 2015) filing of Online Application on its portal for Extension of
Approval (EOA)8 from all technical institutionse for conducting technical

programmes/courses for the academic year 2015-16. The last date for submitting online

application was extended by AICTE from 20 February 2015 to 2T February 2015 and

further till 02 March 2015 beyond which applications could be submined with Late Fee.

It was also clearly stipulated that no applications would be accepted beyond 05 March
2015 under any circumstances even with late fee.

While examining the recordsof the Directorate of Technical Education (DTE), an

instance of violation of these provisions by a technical institution was noticed (April
2017) which resulted in non-recognition of its courses during 2015-16.The Institution
was also not able to admit 360 students during 20L6-IT, as detailed below.

The Central Polytechnic College, Vattiyoorkavu, Thiruvananthapuram (CPTC),
functioning under the DTE had been conducting regular diploma courses in six
branches with AICTE approval upto 201,4-15. The principal,CpTC,submitted online
application in the AICTE portal on 23 February 201-5, for obtaining EoA for the year
2015-16.However, the status of submission of application was shown as .In progress,,

which remained so till 07 March 201-5, when it was displayed as 'Application nor
submitted'. The Principal CPTC informed Audit (December 20L7) that the srarus of
application submitted online was shown as 'In Progress'due to technical issues and that
generation of report from AICTE portal was possible only after the last date of
submitting the application, which was 02 March 2015. The principal further stated that
8 The Technical Institutions were to submit the application for Extension of Approval to the concerned Regional office of

AICTE each yean
9 Technical Institutions including affiliated Technical Colleges and also new Technical Colleges which will require

affiliation by a University.
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the status of applicaiion ,, 'Application not submitted'was known only when the report

was generated on 07 March 201-5.

Audit observed that AICTE did not include CPTC in its list of approved

institutions for the year 2015-16. As such,CPTC was not eligible to admit students to

any of its courses during 2015-1-6. However, contrary to the provisions of AICTE Act,

36010 students were irregularly admitted to six different courses offered by the Cotlege

during the year 2015-1-6, which could invite appropriate penal action against the

institution.

As EOA was'denied to the CPTC for the year 201-5-1-6, CPTC applied to the

AICTE for EOA for the academic year 201-6-1-7 under the category 'Break in EOA.In
accordance with the provisions given in the Approval Process Handbook issued by

AICTE, an Expert Visiting Committee (EVC) conducted inspection at CPTC and noted

several deficiencies like sanctioning of posts by Government not being in conformity

with AICTE norms on faculty strength, minimum medical facilities, inadequate capacity

of reading room, non- fumishing of details/submission of records, etc. Consequent to ttre
observations of EVC, AICTE rejected the application of Ctrfc, thereby denying permission to

the institution to admit studens to any of the six courses during 2016-17.

The Principal CPTC requested (August }II7)AICTE Approval Bureau ro grant EOA for

academic year 2015-l-6, considering the fact ttrat ttre studens admined to the institution would be

completing their courses in March 2018, to which AICTE replied (November 2017) that EOA for

2015-16 and 2016-17 could not be granred.

Government stated (November 20L7) that the loss in EOA for the academic years 2015-16

and 2016-17 was primarily due to technical reasons and that therc was no wilful delay or

negligence on the part of the Principal. It was also assured that all possible measures were

adopted to ensure non-occurrence of such incidents in future.

Audit observed that the reply of Govemment was not factually conect as, though the

Principal CPTC was awarc ttrat the AICTE portal showed the status as 'In Progress',no

10 60 Diploma students each under Diploma in Civil/Mechanical/Electronics/Electrical and Elecronics/Computer
E ngineering and Textile Technolo gy.
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correspondence was initiated with the AICTE between 23 February 2015 and 07 March 2015 to

seek clarification on the status of its application.The failure of the Principal, CPTC to follow-up

and ensure successful submission of application for EOA to AICTE in 2015-1-6 and admitting

students to courses wlthout approval of AICTE put the validity of the diploma acquired by the

students at risk, which calls for fixing of responsibility. Furttrer, laxity on the part of the Principal

and DTE in ensuring rectification of operational deficiencies,deprived the College of EOA from

AICTE in 2016-17 and consequent denial of technical education to an entire batch of 360

students.The Govemment did not take any steps to guard against recurence of such instances in

funrre.

[Notes Received from the Government based on the above Audit Paragraph is induded as

Appendix III

Excerpts from the discussion of Committee with department officials is given bdow

(49) To ttre query about the audit observation the wimess Principal Secretary

Higher Eduction (Printing & Stationery) Department informed that as per AICTE

norms, from 2015-16 onwards, it is mandatory for all polytechnic institutions in the

state to upload the admission procedure of ongoing courses in its portal. When

Government Polytechnic College, Vattiyoorkavu uploaded the data of admission for

the year 2015-16 before the due date, they got the response as "in progress" but when

they checked the portal again in March it was viewed as "not uploaded." As the

admission had already been done in that year, the AICTE Expert Verification

Commission (EVC) directed not to take admission in the next year and so the

admission had not been done during 2016-17. The admission for courses was started

during the year 20I7-tB after obtaining approval from EVC. Since the students of

2015-16 batch passed out last year, AICTE approval was required but even after

several requests AICTE has not yet responded. The Principal Secretary, Higher

Education Department added that not only in Polytechnic College, Vattiyoorkavu but

also in Polytechnic College, Kunnamkulam there occurred such problems. The

students of that colleges have passed out and have got jobs. The students of 2015-16

batch will not have any problems as far as the certificates are not given for a cross

verification. If the institution did not get approval for that year, problems will arise as

l.c p,1l{/trSl\'11 IIAC/ repoil (2. 10.2021.)



and when verification is done .

(50) The Principal Secretary, Higher Education Department submitted that the

issue of Kunnamkulam and Vattiyoorkavu Polytedrnic has been taken up but the

decision has not yet been taken by AICTE. The Committee opined ttrat it was a serious

issue that affect the future of the students.

(51) The Committee enquired about the deficiencies pointed out by AICTE for

non-approval of colleges. The witness, Principal Secretary, Higher Education

Department apprised that AICTE had not given the approval by pointing out not so

serious defects such as there were only 67 computers in place where 92 were needed,

the campus is narrow and there is no adjoining room to Principal's room for storing the

answer sheets. The Committee pointed out that AICTE can give approval after

rectification if required. The Committee criticised the officials for not showing any

responsibility to verify the matter and AICTE is a competent authority which follow

the general norms.

(52) The witrtess explained that from 2015 onwards as per the AICTE guidelines

alt the existing technical institutions must file online application on its portal for

extension of approval for conducting technical programmes/courses for the academic

year 201-5-1-6. The last date for submitting online applications was extended by AICTE

from 20'h February to 276 February 2015 and further till 2"d March 2015 beyond which

application could be submitted only with late fee. It was also clearly stipulated that no

application would be accepted beyond 05 March 2015 under any circumstances even

with late fee.

(53) The Committee is of the view that had the portal been checked after 2nd March 201-5

the date on which late fee was imposed, the change in the status of the uploaded

admission procedure of Government Polytechnic Vattiyoorkavu would have been

viewed in the portal of AICTE. Further, Committee laments the lethargic attittude of

officials for not taking any fruitful measures so that AICTE backtrack from its earlier

stand for admitting students for various courses in 2A1.6-17.

35
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(5a) The Committee understand that the explanation putforth by the officials for

the shortfall in uploading the portal of AICTE regarding the admission done by

Government Polytechnic Vattiyoorkkavu for the accademic year 2015-16 cannot be

substantiated with evidence. Hence the Committee recommend that a foolproof

procedure for uploading, verifying and monitoring the status of the online submission of

application for approval of technical courses in the portal of AICTE should be evolved

and the screenshot of the uploading should also be fonvarded to all concerned officials

and the same should have to be communicated with AICTE Officials regarding the

upload.

(55) The witness Principal Secretary, Higher Education (Printing & Stationary)

Department said that the Director of Technical Education was directed to report

everyrhing which has been updated before the last date of uploading of online

application for approval of courses. She assured the Committee that they would issue

the order and monitor everything based on the decision of the Committee.

Condusions/ Recomm endations

56. The Committee points out that AICTE can give approval for conducting

technical Programmes/Courses in Polytechnic Colleges after rectification if required. The

Committee criticises la*tty on the part of the officials to verify the matter promptly and also

for not taking any fruidul steps to effectuate appmval from AICTE

57, The Committee recommends that a foolproof procedure for uploading,

verifying and monitoring the status of the online submission of application for approval of

technical courses in the portal of AICTE should be evolved and the screenshot of the

uploading should also be forwarded to all concerned officials and the same should be

communicated with AICTE Officials regarding the upload so as to avoid such instances in

future.

Thiruvananthapuram,
fl,i-+'" Ju1y,2022.

Ircp.lH/KSN'I/ PACI nport/ (2.10 2021 )

SUNNY JOSEPH,

Chairman,

Committee on Public Accounts.
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APPENDIX I

SUMMARY OF MAIN CONCLUSION/RECOMMENDATION

C on clusion/Recomm endationDepartment concerned

The Committee observes that the Public Sector

Undertakings like KELTRON, SIDCO etc' are

bagging contract awards for the supply of

materials and machineries to various government

departments by availing price priority in the

capacity as Public Sector Undertakings and

consequently subcontracts to the private parties

in the market for supply as these state Public

Sector Undertakings were itself not the original

equipment manufacturers. The Committee

criticises this practice and expresses its

displeasure towards the procedural violation in

the procurement of two printing machines' The

Committee alerts the department to be cautious

not to repeat such irregularities in future'

Higher Education

The Committee opines that security printing

should remain to be done with the government

presses not only to protect official secrecy but

also to ensure responsibility for reproducing

valuable official documents' The Committee

recommendstotakeimmediatestepstorevive

the Government printing sector by upgrading

machineries in the state-of-the-art technologies'

imparting adequate training to employees and

also by enhancing the qualifications of the

newcomers. The Committee also recommends to



AI+r4d

establish a marketing diMsion for printing sector

for economy and efficiency of its operations. The

Committee directs the department to furnish a

comprehensive report regarding the reforms to
be initiated in the Government presses.

Higher Education The Commiftee views that ttre promotion to the post
Associate Professors in Technical institutions was

negular. So the Committee direcs the department to
iew and settle the issues as per AICTE norms

ithout furttrer delay and to report the mafter to the
mittee.

Higher Education The Commiftee points out that AICTE can give
approval for conducting technical programmes/

Courses in polytechnic Colleges after
irectification if required. The committee criticises

llaxity on the part of the officials to verify the matter
promptly and also for not taking any fruitful steps to
effectuate approval from AICTE

lr )i 56

Higher Education Committee directs the Universities to fumish the
regarding Inegular payment for valuation of

ination answer scripts. The Committee
mends the department to sort out the list of

who had received the remuneration for
aluation of the answer scrips of regular students by
iolating ttre UGC norms and rules and quantify the

due to be recovered from the teachers.

Higher Education The Committee recommends ttrat a foolproof
re for uploading, verifying and monitoring

status of the online submission of application for
al of technical courses in the porral of AICTE
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ld be evolved and the screenshot of ttre

ploading should also be forwarded to all concerned

and the same should be communicated with

CTE Officials regarding ttre upload so as to avoid
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j

no
l

Itl a Y - I (n 0 I ,.) J I t' ,r
€ ,) - d



I t^
rr

ls t0 te F
A F
iJ

lr lN ls la le lc l9
t3

 la
le

 19
"

le
 ls

ru
'. 

13 l9 ls IL l3 ls ffi lo I' lo la la ls 19
.

z q, o o -o o (n (n z = .n 7 > () (D a Y C
) c d :J a o) o

o o - :l 3 o f ts oa C
D r-
t

rJ
)

H - z (-
rl

JO =
'o

?a
'

gg
.

q) ) o, o 5r :lo JU
' I

0a 4 C
D t O F
t z ba

e{
D

oP
! 

eE
99

Jt
95

,
9E

g
JF x^

J
g,

 e
,-

3
g3

5
%

g€
op

 P
9b

5
E

 R
B

v(
2 

C
O

 d
tF

de
 3

48
P 9L

$ 
d|

,-
e.

 c
()

 
A

Y
JP

3,
d.

5=
i- 

I 
'w

' 
kJ

:P
 

!: 
cu

l€
 

r,
D

: 
J.

J.
 

y,
)

s,
 

2 
P

r/
=

d:
 

E
€

Y
li 

S
 %

-' 
I't

q'
 

^6
rd P

. 
qJ

5,
i 

ld
 n

9
=

: 
/ 

ho
l

q,
 

E
c.

a5 '5
; 

X
 5

-lr
 

d,
=

h) U
'' 

9(
-,

1

;:1
 

"L

J 
r'

J-
r\

J- /\ 
lv

 
''

:s
/J

d
J?

 
r)

- 
c:

il
(J

 
A

0,
 

O
r

a 
iI | 

?"
1

t-
lil

 
, 

sl

9,
E

ru
r,

d 
5-

i"n
V

 
K

 
]U

L

A
 

)l
\, 

C
JJ

I i I I

P
 c

,i
a 

.i-
Jl

Y
'

xk
J

Y
X

U
S

' 
<

; 
lii

,)
 3

.1
 

J_
-,

-/
\^

t/c
1:

)
!i 

<
 

cr
' (

n
i:y

'
ll.

rit
t: 

o
li^

^ i<
w

li 
l; 

:ir
 g

ti 
::-

{J
i,!

l-{
L

l: 
\r

 
o-

,/ 
v

ii 
r:

 o
:1

1:
 

,o
li 

til
E

iig
 

rD
ji 

9-
5

ilf
v i; 
cj

,D
lr 

sD
li 

e 
o)

3
li 

v,
 

()
""

'ic
Li

,. 
^ 

v'
-_

r'<
a/

iu
vL

ir 
e 

9,
j)

11
 g

 a
i?

c
ri 

r.
!._

.,3
 iD

t.i
t::

 
tt 

- 
:l

'r-
-'

lo
a

I6 I t(
D | ,
-t

I,^ IH lu
)

l- IH | 
!'t tz l t̂- t:^ t- I

--
^,

v $ a' A d 4, - H $q ? A ht 4 H rD z -

- C
D o 'JI H a' o + E 3. oa

i< lo tP lo l^ i2 i 
;'

I lc
o

lv

Y
: 

V
J

d? -:
5 J ! o a ? -, +
) a o. 3, 0a = il o z LA

:.i
:.:

.::
:::

 :
_:

t.:
'2

 
--

\
!)

 
'J

=
<

3i
- 5p -+
a

-.
t

i l:.
:,:

: 
-

il ll ll ii tr I il li ii ir rl t, l. ti li il ri ii rl ti il il it ll



A
I

r.
.r

 I
-r

!
N

l I I

('N ff
o n"

)
\-

j 
a)

'- l[) a' :f =
v

n\ x(
D

(D
(D

aO
5 !u

1r
,

F
o

it<

- a v) -j H
i

tJ
)' o oa o z ;.,

eq
c9

2J
7i

,
JF

/\a
>

E
--

.

a,
€,

qg
i3

,ii
F

6-
9 

eP
 

6
=

) 
t' 

n 
u(

X
 

-\
o.

lu
Y

:a
eo

:]r
d-

2,
R

 U
 *

=
"r

 
- 

O
:"

(h
 

S
 

'p
 g

u,
.^

- 
L 

-
-'5

 -
. 

:r
 I

e 
5Y

 
Q

.&
v.

:
C

 a
i 

X
O

:r
'<

 
c!

:.<
 o

, 
h 

x 
o

.3
 

Y
 

Y
 =

)i,
 

o
Lv

H
*,

4+
6=

>
K

J
:e

 
€3

q
-'P

*E
dA

6'
oJ

-J
q9

o-
I 

a'
J 

A
 x

-5
a,

 
3 

i2
'1

=
6 

^ 
1-

;P
 O

q;
lq

V
X

P
Y

It
F

 e
€ 

g,
A

"g
 q

ar (<
i

ot
i

vt Lr H
I

ot
rl I

al Li C
)

{-
n(

l -, C( rn
l

r:
.,

n. 5l O
i

hl
!

()
l

fn
l

Y
1 c)
l

D
I ?l r-
. 

I

E
i

O
i

qi al J(
i

i
qi I J '4

' g n.
i

J' C
D

:

c,
,

pP
i

G

t,t A
)

or
r

r€ el A
, 2i O

'
I

l9
i

O
)l

ai W
I

O
L

v o no lw n9 J< P ID --
1 o Y L C
/

nc
)

qJ O
) D 3 c! p =
)

9 -) J.
, :1 o o) P L a ir .-
.\ a fi3 * O O v -

-^ g E 3 Y D r1
9 O
) : +
,

iJ
"

.J
) O
)

--
'1 g O
r .t :J O
) E a E e g a v o, J" u ! ',4 ':l (_
) v O O
)

.-
;

L. a J

I i ! I i I I

U O
)

>
{-

...
_.

. 
-.

_.
 .

__
__

._
-.

__
--

. 
l-_

_

w
D

,l,
f

O
lO

)C
J

Y
 

J 
O

J9
E

A
a,

3 
J 

q^
,-

34
,e

? V
 

L
--

r 
C

Y
J 

o\
r1

b 
p 

?s
'

;9
 *

:d
c'

J 
d 

-.
 ,

d'
,

i
L 

i\P
 c

n 
'-

€F
35

6:
 "

d.
. 
E

 ?
.'-

l!:
l 

xg
,

^.
w

K
t

(' X
O

a'
3

fv -#
 r

R
 P

- 
I.l

ttt
, 

a 
9.

 Y

3 
e,

*s
;1

 
I 

#o
:

5 
e 

E
9

k 
d-

a
=

1 J --
( 

A
, 

!l
a\

P
8i

=
1,

-, i7
;3

H
JJ

J
Y

'J
,^

:t
.' 

J'
J

u-
 

)r
 

d.
-

...
 

1
U

n)
.r

+
/ 

,; 
rJ

 
1

:{
ia

x
d(

 X
 d

,X
'

'-r
e=

lH
O

J
vv b 

c 
9)

.A
J 3,
 e

 ?
.-

-l
q 

-)
 

tn
-v

./o
',

v ai
 

ic
 a

co
JJ

 
<

 
9/

*'
bn

E
e

X
 

a,
 <

A
X

 u
r(

 g
,.Y

cd
l^

o
.-

 
l, 

.X
 f

:
t_

 a
 x

{.
3?

 x
'6

:+
J,

-X
3,

-r
i;

(t

q )s

T
--

--
- 

-"
 t

-
i?

-r
Ji

ilD
 

<
 

!

lo
 

o 
i

l5
 

^-
I

lC
D

;-
I

I 
cl

t-
l t'l I 

ra
l

i+
l

i(D
l

I 
(D

l
| 

-l
tH

t
I 

(D
l

t*
l

I 
-l

t*
t

I 
F

+
<

l
I 

tn
'l

I 
ol

I 
*l

! 
H

l
i 

*r
l

t-
!

| 
=

'i
t)

i

U
J

F
. o H V
) +
.

t F
.l

H

--
J

dr
n 

I
o\

i
-{

i
w

. 
l

''i
I I I I I i i I

-.
-.

--
t

vl ^c
, 

I
tr

t el bt E
I E
i

()
l

H
I

Li 3i LI ar
l

^l =
Q
q J

JI
4i

vl ar
i -i Yi P
I

H
I \r
( 

|

Y
ri

un
. 

i

ei
D

 i
"-

l

as
8 

a
dg

: 
d(

H
 =

'o
5C

D
A

q 
2

5 
b 

5 
F

e 
*a

 q
sr

xa
J.

 Y
 a

d
5l

 
F

 I
3H

gS
,

A
D

vg
F

rl c)
o

'o
qo

-r
9

J(
 

ll9
- 

n[
l9

vx
a

*v
\

u 
E

a



I

' 
('-

t
bo

'
I

F

-9
 

{+
p(

D
n-

 
F

.t F
l

,tx 2)
n

C
t, 

X
0?

 u
-

J/ a X
o

A
D

 
l-t

xa w
(e

ov 9'
O 3i
T

N
J gs ,:r

P
qU q=

n
v,

A o:
)

rr
t2

Y
>

{
tr

J 
A

F
J ! \J \g
J

a
\t< @

r 
C

rj
C

f, 
C

l x
?u

)
C

F
LJ

 
9 A Y

.J
 

C
)

)o
)

kd
-

O ^3 C
D

 L
-

cl
n O
,* O

)

36 ct
l

o0
 

r)

6.
 d

.
,i?

i 
0Q

.^
X

i 
rv

ao
r

lru
, 

ts
/

,. 
=

F
I

ru
l

\li (,
l I I I I I

_-
-l_ €i D

I
@

l
6l U

i
al .xl vl ^l ai N

I ;i <i al di -l -1
 !

-l
i I

-.
.-

--
'..

--
-t

-
c 

e 
3 

6)
19

x 
:a

 
=

 
p 

lc
.J

B
 3

 r
di

::
d,

 F
 

B
 a

,le
-

;3
 d

, -
B

 a
l€

x 
m

 
s.

 p
lb

-,
cd

,. 
H

 
-"

5 
19

. 
5 

^ 
5d

.ln
g,

? 
b'

gq
ld

A
 

A
 

g.
 

b,
l.

a 
fi 

d,
yl

H
fi 

a,
 

Lk
iE

x 
{ 

R
ls

.
H

' q
 E

 6
16

E
 5

 *
 H

lg
^e

 -
a 

s'
-le

.
g 

J 
16

, 
pl

:
A

 
D

- 
A

IV
a 

k 
D

rlo
fi3

 d
' l

B
 E

I5
a 

F
 

dl
'o

z 
d 

F
 %

le
I 

N
 f

 
^*

lB
E

 
9 

E
. 

LB
iJ

-l 
*J

 
91

 3
'S

 a
 o

 o
lg

R
 q

 3
1 

3
) 

l: 
%

 
A

, 
l-Y

E
 q

 *
<

 R
lff

i
!1

 
Q

 
(J

I
r_

, a
 €

 3
l a

[L
. 

p 
R

 H
l('

-g
 q

 i 
5l

h
=

 
d 

E
l 

"l+
,

6(
 t 

A
 e

lX
,

dr
 

"Y
 

"=
l-

e 
3.

 B
 p

i 2
I 

=
 

!w
 

al
-

q 
3 

;ts
'

e,
 *

5 
E

 X
lg

a 
3 

ql
g

I 
=

 
6 

tr
l*

a 
p 

E
 €

te
e 

E
 ?

 "
l€

s 
3 

c:
 y

tl
R

 
I 

a 
9.

'l+
D

 
e 

6 
9l

'
Li

 s
 g

 g
l

q,
 I 

I 
.'l

l- tt- IA lO
'

ta tc
t

tu
.

lr tc lc
,

lr t< t-
<

IP I I I I I I i I I i I I i I I I I :l I I I ,l il I il .l : rl 1l it it -l )l

T
i

N
I

't :!l "F
l I I I I I I I I

-+
-

<
l

N
I

--
t 

I

6'
l

ni
 

I

=
l

nl C
D

I I

-lYI
I

-n
 t. ol

I

@
t,

0r
i

+
I ol <
l

-+ ^l ql IP
I

il]
 

| I

pl pl rl P
P

I
9l P

I I
?l 9l qD

l I

$l bl ot o/
- 

i
(J

l
lu

i
(.

<
 .l

O
\!

1t
9.

 I

ID
i

r o 3 L) 4 t, -d
J

q\ ? cC
r 3 u) a d a un r O
l

-1 w
(

I E
P c) $ l!\ \J

a :f U
) Ĉ
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vrinutes of the Departmentar trurchase (rommittcc urc.ting hcrtr 'r
4.45.p.Nt on 20.0i.20t0 in the chamber of Principal Secretarl'

Higher Ertucation Departtnent for the purchase of 2 Nrls' tlf 4 etllour

web oll'sct Printing ntachinc

Srt. Ktrru r.' r I l;t .lttlttt

PrirrciPal Secretary

I Iiuhcr l:ducation f)ePartment

\ri \ l)ir.rklrltt
i\ctd i tr ortal Scct'etltr-v'

Stores Pttrchase [)cParttrlent"

Sri.t3. iViohitnatt Nar r'

[ )rt'cctor of Printirtg'

I)ri rrt ing DeParttnent

Srr.S.Srccr ltlsiltr'

L)ePut)' sccretarv'
F inance [)cPartnretrt

.I.lrcDepartmentalPtrrchase('trrnntitteectrnsiclcretltlic

recr)mrnenclations clf the F.:<1rcrt ('omniittc'e' As pcr thts' onll l -l (\1 '

Printers House} anrJ t-5 (KSIE) are to bc ctlnstclered. 
-Ihcrc i: 'it

ctl'rpluini petrtio* tionr I-l arrd I-3' [n vier'r'of this' it is likely thn! lttt"'

clecision rnay get challenged betbre courts of Lilw' and rmplenretrtittiort

tletayed.lrrtlrecircunrstances'theD.P.C.recommendst|ratt|,tu
(i'rerurrrerrr shouitl trrurc:1ir:;,-'thc 

nraclritter'y'ti'nt t 5 (KslE' tr'hich r' :

\tute-(itrrcr-1*11ellt orrned l'Stjt' as 1t wolrlcl nririir.isc risk trntl lr.ttl

conrplications..fheclptiol.l'A'oIKSIE'tg..tbrRs.].-i.i..1ti'(l(,1(J-p'."1

rrrachine is the o'1v pragm,.itiC choice. Horve'u'cr'. the price dift-ere11'':('

lrctrveerrl..;larrdL,5c0lllest.rRs.l.]0.47:-t67-ltitllilrtlrtrtrlaeltittc:tllc

tlit'turence t.\ Rs. 2"(l()-t)-l-t)-14 - tt ts SLlggcStctl th;rt 1l.l \ it'tr ttI t: r'

.rcltlititlnalc:<pcntliturcinr.ii...]C1.ie..Rs.].(llCr0res.atlccrsitln]t.lt'

lereI of ('tiutrcil tlf iVli'isters is atii'isatrle i' tllc lllal-ter' ,'\tier tltc

(.(}r-rucil decision, Indusffies L)cpar-tnrent should bc rc-qlte:sted to ncgotiate



{1"

with KSI[:. apd reduce priee t9 the lp'nlcst pgssihle":p t'lt;'tl rL trccotttcs

:tllirrditblc l. (iclrc111ct.lt. Sincc Prirrting [)ep.lrtlllent cotrld llot []f()cLlrc

rni-re lrittct'r lgt' tltlrc tfuan ] \i;rt's l1()w' [tinance I)crpaltrtrcrlt ctlttltl [c

r.celuested t0 pr0\,itle adclititlnal -iLrthorizatitttr tL) lllcct the rctltriretttent ttl

atklititlnal tLrrrtls ()l.l i-tccoLllrt ot'this' A cle.taileel pcrlilrllli-rllcc 155''1'rlrlr'iil

'eP.rt.ithe 
KSI[: rnachine'is-ir-ris the'tlre'tnaclritrc (t'-l)' *'itlr the

c6st iprplicatit.rrrs. to $e preparcd b1',the Expert ('ptntrtittcc sh6ttlcl ll:'.

he placecl betirrc the L'ot'ttle il of Nlinisters'

l

t
i

I

I

Sri.Krrrtiv illa .lohn

Sr i.:\.Divakaratt
Sri.B.Mohanan Nair

Sri.S. Sreevalsan

Sci, -
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COVERNMENT'()F KERALA
Abstract

Higher Educatton- Department oiffinilg - Purchase of 2 numbers of

tbur colour web otfsei Printing N,Iachine Font M/s KSIE Limited

;ffi-"#;il;r."anthapuram - Sanctio*ed - c)rders issued

PAR"|MEN'T

G.O. (Ms) 60110/H'Edn' Datetl,'Ihiruvananthapuram' 
27'3'20 I 0'

ff

J?

Read :-1. G.O'(nt) 873i08/l1Fd.": dated l2'6'2008 
the Director of P '

Z. Lr. No.'iiqniigtAlaut.J f . f .ZO l0 tiom the Director of Pnnttng'

ThiruvananthaPuram 

'RDER
As per G'O'(RI) 873108/H'Edn' dtd' t 2'6'08 Government had

accorded Adminisuative ,*.tion Io, it. pu"t'ase or 2 numbers of 4 Colour

Web Offset M;;l;t (4 Hi-tower modei) o' u 
'o'ui 

cost of Rs' 260 lakhs'

Accordinerv t"#;;ri"',nit a uio. ir'ou, No. i;los-'9 dtd' s'7'08' Five

rcn.erswere,.:::l"J-;:f :yl[iJ$t*i.".";ru:fflr::a*the
;;;;t' since they were not tn ct 

tender no.

The Director of printing invited open t:"d:'frltXtil.tilit?i;ing firnrs.

79108-09 Ottf ' lO i i'08' Five 1e1'1ers 
were recerv€

One firm offt"i Z *oOtts of the rnachrne'

t ' M/s Sud & Warren (P) l-tel'' Faridabad (Ll )

2.M/sNBGPrintographics},,lachineryCo.(P)Ltd.,Haryana(L2)

3' M/s lntimate Machines (P) Ltd'' Thiruvananthapurattt 
113)

4' Mi s The Printers House (P) Ltd'' New pslhi (La)

5' M/s KSIE Ltd'' Emporiurn' Thiruvananthapurarn 
(L5)

Modets a') ManugraPh CitY line

b) ManugraPh Hi Line



DPC meeting held on 20.1.2010 in the ('hamber 9f Pt'r "'1ral

Secretary, Higher Education considered the atrove ofters and thc

recofirmendations of the expert committee and pointed out that as pct' tirc

reconunendation of the Expert cornmittee only L4 (M/s Printers [lor-i:;c,'arr(l

L5 (M/s KSIE Emporium Ltd.) are to be considered. Among these oll'crs.

the Departmental Furchase Conrmittee has recomlnended to purchase tlle

machinery from t.5 (tu/s KSIE Ltd., which is a State GoYernment owne|i

PSU) as it would minimize risk anrj avoid c6rnplications' It was alscr

pointed out that option A of M/s KSIE Ltd- EmporlLrm is the only pragmatic

choice. The cost of the above machine is Rs' 2'l-1'18'000i- 1'hc pricc'

rjifference between t-4 and L5 ccmes to Rs' l.l0'47'46?i - and firr tv\o

machines the difl'erence is Rs. 7,60,94,9341- DPC"has pointed out that in

view of the additional expenrlihu'e involved, ie Rs" 2'61 crores' a decision at

the fevel of Council of Ministers is admissible in this matter'

DPChassuggestedthataftertheCouncildecision,Indusffles
Departmen' ,t outa i.?qu.rted to negotiate with KS1E and reduce price ttt

the lowest possible. Ui'C ha,, also"pointed out that since the Printtng

Department could not procure machrnery 
-l::.,,nlot* 

ihan 3 years no!v'

Finance oepartment could be rt:quested !o 
provide aclditional authorizatit'rn

to meet the rt'quirement of additronal funds on account of this' Further' I''f('

has pointed t-r rt that a detailed oerfonnance assessment report of the KSIE

Machine vrs- r-vis the other *u.hin' (L4) with.the cost implications to be

prepared by rhe Ex,rert committl., -..0 to be placed before the clouncil of

Ministers

[n,.lepe.Ibrmanceappraisallenl!ofoPtionA(L5)otTeredbyMis
KslE Ltd gmpe ium, Thiruvananthapuram ni'-a-uit the machine offered by

M/s Prin,:rs Hr use (L4), it is state,J that eventhough both machines are

ideal for text t rok printing *;tu, ;;ion n {L5) offired by KslE has an

upper har 'J rn. ertbimanc.,*.,ii..,,gy ,"a ot*; automatic controis. These

plus pointi ot rhe rnachrne ou-"| ,f,.-it"n"t' Ho"" machine in'aspects 't'

sturdiness, cc.rpatibiliry .ld d,r;irny ro, long run' prornpted the Expert

Comrnittee 'u 
"'o*mentl 'rtt-Opil* 

e on"ttJ bv M/s KSIE' Ltd'

Emporium ven though they urc it',. hrghest (L5) in the list'

Government have examined tlt mafier in detail and are

please,^ ," u..,i,i'**,,ion to,'tlt...-pi,.t.u,. "|] ;;bers of 4 Colour Web

Offs; Prrnting machine . 
Oil-'-*i1 KSIE Limited Emportunr'

, r,.,o,u,,uffii,u* at a,**:jiff i.:ltn*":,9",i:ili1#:"::
'' i, velnment Press Shornur Srlt-l truvv



l,l

l

the Director of Prirrting will r trove thc lndustnes 
-?:."t,11*1I" 11,|l;

[.*"ffi'll,l n''* ti i,'*' i iu "'' n- q1"' l: .:1" :::,::: :"T'll* r, I l: " Til
iliiJ'Tti'il ;iiH ;;;',i' ir'" fo".J'll::11'1.,;;t':'11.",'.1]l'
:lil o'l,lll" i: il,:" ;.-* i i f * i3i . ::';, ::'" j:l 

u;,.'ffi 
l?,I,'i. ;19.' ;ll:

;:::":;T:.';;l'fr'0ff-du-ii;;; (pran) Purchase of Machincry' I he

rL.- Dl.rn f*rrnrlc avsilable in the next year'S

ffiilJJ;;ff;',*iil be met fiom the pran runds availabre in rhe next

budget.
(BY Order of thc Uclventor)

KUR{"JVILt"A .IOF{N

Principal Secretary to (iovernment

To
TheDirectorofPrinting,Thiruvananthapuram. 
;;;*i c.n.ral (A&,8, Audit), Thiruvananthapuram'

Finance D;p;;;.ntiui.te ri.o. no. 12845/Edn. Blll0/Fin'

dt.24'2.2() t0 )

Stores pu"#'b'punnl* 
!:;ti;io "" 

810/Bli t0rsPD dt

GeneralAdministration(SC)Depafinrent(videitemno.I
Stock File/Office CoPY'

ForwarrJedlBY Order

tl. ."t
il" .
tr

i*rtion Officer

f'rt
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Action Taken Re rt on the Recommendations of the

Audit Para 4.7 contained in the 2014-t5 Audit

SL. Par
No. a

No.

Recommendations

A 7 The Universify Grants Commission
(UCC) notified (199S) the revision of
pay scales, minimum qualifications for
appointnrent of teacliers in
Universities. Colleges and other
nleasures for the nraiuLeuance of
standards. Government of Kerala
(GOK) issued orders (December 1999)
lbr implementation of the UGC
Scheme in the State including revision
of pay scales to College /University /
Physical EdLrcation teachers/Librarians
in the State with retrospective effbct
from 0l January 1996. The scheme
was fully funded by GoK since April
2000.

While issLrirrg orders fbr schenre
implementation in Decernber 1999.
GOK required that examination work
be'reckoned as part of official duty and
teacher's response for the examination
work should be assessed ir-r the
Peribrmance Appraisal Report. GOK
also ordered (Jarruary 2001) tliat in
accordance r.vith the recommendations
of the UGC sclieme. teachers shall
valure the answer scripts of regular
students as part of their duty and no
separate remuneration shalI be paid for
the saltle. However. renruneration
cor"rld be paid to servirrg as well as
retired teachers iu respect ot'valuation
of answer sheets of private candidates.
The UGC regulations of 2010 also laid
down a Code of Professional Ethics
which stipulated that teachers should
co - operate and assist irr the corrduct

Action taken

As per G.O (Rr.) No. 896/20t9lHLIDN
dtd 03/06120 I 9. Governrnent have issurecl

orders entrusting the Universities to
quantify the anrount given to facLrlt;,
members for the evaluation of ansrver
scripts of'regLrlar students arrd tcl recover
the amount fl'ortr tlienr. (Cop,v ol' the
order issued in this regard is apperrded).



of university and college
examinations. inclurding supervisiorr,
invigi latiorr and eval uation.
Aurdit noticed that dLrring 2010- l4 irr
violation of COK orders. teachers rvho
were drawing pay and allowances
according to UGC norms in three
Universities viz. Cochin University of
Science and Technology (CUSAT),
Kannur ar-rd Calicut Universities were
together paid ( S.ZS crore rowards
valuation charges of answer scripts of
regular students. Though the Kerala
and Mahatma Gandhi Universities also
stated that { 16.30 crore had been paid
towards valuation charges of answer
scripts of regr-rlar stLldeltts. ALrdit has
luot reckorred these dire to inability ol'
the Universities to segregate the
remuneration paid to UGC and non-
UGC teachers.

Failure of universities to implement
the orders of GOK resulted in irregular
payment of {S.ZS crore dirring 2010-
t4.

Government stated (October 2015)
that the concerned universities have

been directed to place a resolution
befbre their respective syridicates
stating that no remuneratiorr shall be
paid to teachers drawing UGC scale of
pay for valuation of answer scripts of
regular students.

The reply of the Government was not
acceptable as it is silent about the
irregular payment of { S.Zg crore

already made to the teachers.

., [^'
t2,*C._--

cr-flegcp.g,;clarS arrr2d
(t{) qr)1 c{iJ 6i-;i r.,ti\ r-rl <t\r t..A :; r:1

Ii { r 1 i (lr} cf,Ir:;1 I, i: oi 
:, r.,r.r^ <i ;.rr, 1,1i..'irLJ 6)(11)1.t}, (ii.iiig:l!)

cn'Lo g ru <rr.lu) .1 J _! {a, .)
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GOVERNMENT OF KERALA

Abstract

H i ghe r E duc ati o n D e p a r tT: *,w':l !l ;* "i ; :::'',:i2\'' :i : :;''fr' lr2:
l;friT; Tfr,il,'ii;;;'," iii^sa, ?ii96, ?:7?:' T'?#; ?i3!i: "?":i if;l'rllil,li, ;i:;;,' i'iori,',ii t\,''i; ; & *Y,,?t^f"T",.:i:1,::""'n'
ilt"tloi"iii'ro'a"*-;i-;il""r*'*t"*lt'd9='9111'd

(cl onPARTMENr

G.o.(Rt

ReadiG.o.(P)No'17 .lgg|H.Ecln.,clatecJ21.|2.1999.

z G. o. tpi No' 2Ll7000lH' Edn'' dated 18'02'2000'

3 G. o. tpi No' 5D0a1/H' E'cln'' dated 03'01'2001'

4 G. o. tpi xo' 25nA16/FI' E'dn" ciatecl 2r'12'2016'

5 G. o (P; No' 26i20161H' 11..' 
dlted.2r'r2'2016'

6JudgnentoftlreHon,bleHighCotrr]inW.P(C)Nos.4|57,
19009, 2000 l,20744'- iogz{' 21000' 21027' 21186' 212a9'

zrz24' 21243, 21244'itsto' 21677 ' zr52'7 ' 21949' z2l5l'

7227 5 &. 22gg20f 20 r z-nior t.for. the Hon ble Higlr cotut of

Kerala, clarccl I 3'02'20 i 9'

TMinutesoftlremeetinghelclon30.04.20lgincorurectionwitir
the recovery of tlre irrnou,t given to teachers towards the

remrnerationofanswerscriptsofregularstudents.

I' the Governnre* nffias firsr paper ub?]t:.orders were

issuecl inrplernenting re'is..1 ,.ur" oipov to trre universrtyrcollege teachers

ar par with ttie reviJed uGC ,.u1., oipuv with effect frorn 01.0f igg6' The

Government also issuecr orders reacr as second paper above prescribi'g

hou's of work, rrulber of working days etc'

2.AspertlreGovernmentorclerreadastlrirdpaperabove,
Govern'rent rrave issuecl orders in accorclance rvith t'e recommendation of

ilre uGc scireme-to tt,* eff.ect that teacher s srra* value the aruwer scripts of

regular st*dents as part of crury. Goverrr'ent rra'e ordered that no separate
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!

C
I
f remuneration will be paici {br the same ar-rcr regarding the private

candidates, the valuzrtion of answer scripts may be remtrnerated and it can

be given to serving as rn'ell as retired teachers'

3. A;per the Goverrunent order read as fourlh paper above,

sanctio'r has been accorded for the rerease of tlre fourth irstallment of the

6th UGC pay revision arrears to the college and University teachers' The

Accorurtant (ieneral, Keralu foi,,,t",t out that excess payrnent was rnade to

tire teachers by the universities for valuatio' of answer scripts of regr'ilar

students, wtrict, has to be perforl.ti as part of the'norrrnl d'ty of the

teaclrers aS per the gr.ridelines issued by the U. G. C. Hence it was

incmnbent upon the State to 
-recor,er 

suclr eXceSS anrodrtt from the arrears

due to the'teachers. Since Univbrsities required some time to quantify the

exactamotmttobilecovereclfromtheteachers'Governrnentorderedto
rerease onry g0% of trre arrears and to hold back the rernaining 20% of the

amount.
4. As per the Govcrrunent Order read as fifth paper above' the

Government irave entrustecl the Regist[ar, the Finance officer' and the

ConfroLier of Examinations of each University to quantify the excess

amoutlt recoverable fiorn each faculty tnember' who received remuneration

for vaiuatron of' answer scripts of 
'egUlar 

students' against which the

Accountant General raised obtection as irregular payment^ and directed to

couplete the process rvithin 
-'u 

pt'iod of ttot* months from the date of

issuance of the orcler' This '"u, 
also reiterated in all meetings held

thereafter.

5. Against the Government Order read as fifth paper above'

teachershravefileclw.P(C)Nos.4|57,-19009,20001,20744'20833'
21000,2|027,21186,2{709.7|224,2|243,71244,2|5|.6,2167],
2|52.|,21949,2215|,222156'z2gg2of20tlbeforetheHor{bleHiglt
court of Kerala, As per the juclgrlent dated 13'02'7019' the HorCble High

Coint of Kerala have ori.,J to take a clecision in the tnatter in

consurtation rvith the Universiry witrrin a period of two months a*d if the

Government is of the view that the anrount has to be recovered fi'om the

petitioners, they shall, quantifli the anrount ancl release the balance to the

peritroners' rviti-,in u nrrrrrw ierioti of three *"tttT: 
11? 

court has also

ordered ,rhat if anyone of tlie petitioners have not received 80% of the

arreal's, they shall be given such arrears within a period of trruo months'

6. In compliance of the High Cotut order read as 6tlt paper
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,r6borr., Government have convened a meeting on 3010412019. Thunchath

, ;t Ezhuthachan Malayalam University informcd that no remllneration has

..' been paid to teachers as part of evaluation of answer scripts of regr"rlar

students. Cochin University of Science and Technology, Sree

Sankaracharya Universiry of Sanskit and University of Karnrur forwarded

the details of steps taken for the recovery of remureration given to tbculty

members tbr evaluation of ansr,ver scripts of regular students. Kerala.

Mahatma Gandlu ancl Calicut Universities clid not fi.rnish the excess

amounts of renruneration paid to the teachers, These Universities were

once again directeci in the meeting to furnish the details regarding the

,.rou.iy of renrmrerzrtion given to teachers towards the evaluation of

answer scripts of regular stuclents by 3A1512019, as per the minutes of the

meeting reaci as Ttlt Paper above'

l. It is the University that engaged the faculty for correction of

answer sheets of students, inclucling those who are not the regular students

and it is tlre university that would have the quantification of the erroneous

excess payment. Despite repeatecl directions, Kerala, Mahatrna Gandhi and

Calicut Universities have fbilecl to provide detzrils of excess payment that

can be recovered.

8. In the light of the lligh cor.ut judgement, Goverrment hereby

order the concerned Universities to quantiry the amount given to faculty

members tbr the evaluation of answer scripts of regular students and to

recover the amount urgently from thenr Government are also pleased to

order that after the recovery of the remuneration given to teachers towards

the evaluation of answer scripts of regular students, the rernaining 2a% ot

the amorxrr in connecri'' *ith the fo,rth installment of sixth UGC pay

revision may be rereasecl to the teachers. It is arso ordered that if anyone

of the petitioners have not receiveci B0% of the arrears, they shall be given

such arrsars.
g.Theorclero[.thellon'bleHighCowt,readas6thpaper

above, is thus comPlied herewith'

(By order of tlre Governor)

DR. USHA TITUS

PRINCIPAL SECRETARY

To:
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{
The Regish-su's of all Universities
Director of colleEate Education, Thiruvananthapwam

The Director of Technical Education, Thiruvananthapuram
Finance Department

The Di re ctor o f Treas uri e s, Thi ruvananthapu. am

The Prirrcipal Accountant General, (A&E)/(Audit),Kerala,
Thiruvananthapuram

The Advocate Gerreral, Kerala, Thiruvananthapuram (with Covering
[rtter)
All sections of Higher Education Department

All Managers and Principals of Aidecl College (Through the Direcror of
Col I egi ate Educati o ri)

-N{ww 
.highereducati on. keral a. gov. in

Information & Public Relations (web & New Media)Department

:i

Forwarded /Ry order
/l
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C, P. SUDHAKARA PRASAD

AOVOCATE GENEHI.L

F.rnexurc I. l:

"..r':i 
.t' :t; -r -..; - '.: -
i ;',1"-, . ' t '- i' r. i';. . .

Olfice :(re63 . ?39:05f t395Ot;
Dired :04.84 - 239450q, 25rj43rlc'
(Chamber, New High Cor.rrt Bkig J

Resi {x04 - 28074.1
lrlcb: 9!46077442
Fax 0484 .2396399

E.mail : sdvocalcgeneralkerala @ gmail.com

23'd October, 201.8No,SS 23l20r7lAc

The Secretary to Govemment
Higher Education (G) Department
Govemment Secretariat
Thiruvananth:puram

Sir,

sub: Qualification and method of appointment of facutty rnembers of
Gover.nment Engineering Cotleqes - legaf Opinion forwarding of
- reg-

on the basis of the discussion with your fficers on ll.t}.z0tg and

22.10.2018 regarding tfre review of promotion and appointment to be made

in the Technical Education Service from the category of Associate Frofesscr to

the category of Principal in view of the decision of the Honourable supreme

court in civit Appeat No. 46o4/2016 and connected cases the foltowing

opinion is given.

The method of rccruitnrent and quafifications for faculty members of

Golernment Engineering colleges under the state was governed by the

Technical Education special Rules, 1967. However, the qualifications

prexribed by the All India Counsef for Technical Equation (AICTE) was

implemented in respect of faculty members of Govemment Engineering

Colleges as per G.O.(P) No. 8t/90/H.Edn dated 27.03.1990. The Atl India

counsel for Technical Erlucatlon revised the qualificatbn for the post of

Assistant Professor' (re-designated as Associate profesior) as ph.D Degree

with Frrst class at Bachelors or Masters fevel in the appropriate branch of

M
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Er;grreering/Tecrrrrorogy The abcve decisron of the AIcrE yr35

::lun,..red 
ro a' concernect as per tetter dared 15.03.2000. ,ror*;".;;,

AICTE issued lrlotification dated 1g.02.20C3 granting .".rp,,on fro,
acquiring the ph.D quarification (w 7 years. Thereaftgr the AIcrE constituted
an expert commi$ee to give crarification/anomaries pertain,ng to the pay scafe
and service conditions {or teachers gf Degree/Diploma levef technicaf
insLituiiors and the crecisron of the expert committee was approved as per
comrnunicatioq tto' F'No'FD/pSscr,arityl 2033/r datecr 10.09.2003. Item
No. 37 in Annexu re ! of the above cornmunicaUon dated 10,09.200J rs
regarding the relarction of qua[Frauons to vario's categories of teachers in
Degree rever tecl'rrcar institutions to the promotion effested in between the
period of AICTE Notification on Revised pay scare and service conditions ar.c
orders of respective S&ate Government. The Commiftee recornmended
relaxation of quaritication ,in re'pect of teachers wrro were recruited prior to
01'01'1995' In view 6f the above recommendations AicrE issued clarification
dated 10-09.2003 prescribing that an Assisrant professor ; .r;;;
exempuon for acqurrhg ph.D Degree for 7 years from the date of hb/her
promotion to $re post of Assistant professor.

The Government arnended the Tecfrnicat Education speciat Rules in tle
year 2oc3 bv incorporating the quaiifrcations prescribed by the AIcrE as per
Notification dated 15.03.2000. As per the above arnendment, the pt.D.
Degree was the required minimum qrarification for the post of Assbtant
Professor (pre-radsed). However, ih view of the AIctE *ouncauon ,:;
18.02,2003, and in view of the darification,issued by the AICTE as per
cornmunication dated 10.09.2003 the Government further amencted the
speciar Rures in the year 200{ incorpoating Rure 6 A(r) and 6 A(?) bv whkh
an exemption vvas provided for possesshg ph.D Degree for the post of

{}*tir'

::

1:

i
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Annexure A

Assistant Frofesscr, tlut they have to acquire ph.D Degree rvithrn 7 .r,ears from
the date of appointment to the post o,, Assista;it professor.

The relaxation granted by the Government in the speciat Rutes was in
tune with the qualification prescribed by the AICTE as per Notification ctated
l8'02'2003 as ctarified by comrnunication dated 10.09.2003. In the
meanwhile. steps were initidted to fill up the vacancies of Assistant professor,

Professor and Principaf as per pubric notification in the year 200g for
conducting open sefection. Subsequentfy, ranked lisLs were prepared after
conducting the selection by a staff selection comrnittee constituted by the
Go'rernment. t{owever, the entire selection was canceiled by the Government
in the year 2009 based on the request of service organizations. Thereaft:r.
the Govemment decidecr to fit up the vacancies by granting temporary
promotion under Rute 3t(a) (i) of tGgrSSR.

The incorporation of Rufe b A(l) ad 6 A(Z) in the Special Rules as per

the arnendment of 2004 was chalr€nged by certain emproyees before the
Honourable High C-ourt in W.p.(C) No. 3lgg6p00g. The above Vfrit petition

along with other connected cases were heard by the Honourabre High court
and alfowed by the Judgment dated 06.10.2009 dectaring that Rute 64 is
urcorntitutional, without legislative competence and iccordrngty Rule 64 was

declared iltegal. The Honourable High Court ordered that ,*rn ,u,*oon fio
shail be prepared for appointment to tte poss of Assochte professors and

Professors in accordance with tte qwrificaticns prescriberf by the AICTE,

pursuant to the Notification published on 15,04.200g frorn among those who

applied for the post in response to the Notifications and appointment shail be

rnade'there from to the vacancies available. The Judgrnent of the Learned
Singre Judge was cha[enged before the Division Bench in writ Appear No.

1t-

'/!

, f#,,/'
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Annexure 
rd tgl^ \;'_,r_f_ ft-lgr^ .{,7 1

JiiolZAOg and cenrrrefted cases. Tho r
the Learned 5ing6 :Tcted 

cases' The oivlson Bench upneldthe decisron of- -' psr Ju0gfnent d>laa ht t + -to. 2706/200e. ;ffj: ::l:*,.nt 
dared 06.12.2003 jn v/rir Appear

;:. : :"',',:1:::,., [ 
":':" m*:,::# ;iH J'#ff :

uo. 4604/2016 and .;";";:;:l:nltturabre 
supreme court jn civjrAppeal

Associate pror.rrorl.t::::T1 
cases held that as per s6. ArcrF norms an

he can conrinue,^ ,,1'.;],:T ffi:::::'i:'ph D qua,incarion 
and

ffi::ffiff.ff,f ;:; :, :,ffJ;: :::'J:: J;

In thg rnpenr'trif^

Hieh court,Jff}o|, T:#iI'::'::rhi Honourab,e

' Government prepared a fresh rt 
connected cases, the

Associate professor *o ,^r*r, 
nked hst for promofion ro the post of

incumben* ,* *.r.'-.rrutt5sol 
and issued revl

Governmen, .,::,^:u". 
ftoldt"g the post o, ororutt'on 

orders to tbe

siven promotiono,::H:J** " ;;;" ;::,"ffi ,l'
Thereafter, the

,.,he _,, ":ffff#jF :.j3,: ;:,T:ilx*
gualification. 0r from the candidates fnvi'g ph.D

In vi,ew of th€ decjsion of tt

fonear 
No. q60il2rr, 

";;;;ste 

Honourabte suprerne court in civir

64(2) or rhe specjal Ruhs #,#:iH:X ;il.;:: :,:::.T*"r" 
the enure o.^* n* l*, nu, ro be revi

;:,fr,X'T:* Presoibed bv tre "*;;;:ff;ffH
a s sua,,ica ;, ; ff ilT ;fi #ffiln:":H:;:,:'Tl
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F.r0..,i5ions con{arned in Rules - _

rorlows that the 
^r;;;;:::' 

(b) or K'&ss^: has no apprication. rr
professor 

without ;^]i-_"ressors 
were ellgibf e for promotion as Assoclate

wjthin the 
-'e 

'egalfy 
entitled to acquire the ptr.D Degree

;.;;ffi 
exempted periad of 7 vears' In view ., ,*"r"0*,1".r"*

,o nake .;,:::;f ,:ffi^J rT1;;,,:,.,nu". 
to be revie -J, ll

the event of rnakir,., ,^-^,_^- 
vvrrrE wftn AlgrE norrns and Special Ruks. In

by the Hono 

making aPPointmenb in accordun.. or,tn ;;#;:r..
urabte Supreme Court, in case, there areto be reverted from the post of | 

: persons who are liable
:rincipa7professor 

that has to be done. Al!

;;:TTrffj]T ffi:.orr*",. 
professor. professor and principal

:;ff -:;ffi j?#T.:::"T:",:':'"-;.T.'J'T
nd the Speciat Rules.

Rute I0 (a) (b) of XS&SSR has no appticaric
appoinrmenr ro the post or Associate *;r;;;.:^:" lhe 

mafter or

view of the fact that the cancidates , 
ttor and Principal jn

acquirins ph-D suarification,*,h.,:;,'jT:j[[]]":."1 r vears from

mandatory requirernent as provrded ,n0", ;::"=:::e 
wirh ph.D rs not a

above cirqurns6aqus arl promo,,"* nf ffi:::fl : 
Ks&ssR. rn the

Associate professor/professor 
ano princi.,;;:"war0s 

in the category of

and- fresh appointment ordgs nrr. ottotls'have 

to be revfewed and revised
r be issued in accordance with AJCTEnorms and Special Rules

Assistant professor ls fhe feeder category for promotion to thecategory of Associate professor. 
An. Assistant professor

enfiued to be'promoted as Associate hi 
without Ph.D is

;,. ::r*,:* 
hofessor. Therefore, rhe promorion ofAssociate professor has to be reviewed first. As per the AICTE Norms the

,/q/
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ln-r I' 'w'[ fr17rsvsrc AF/a'-" tru
qrralificaucn f,rr rhe post of profesor is sanie as ttrat cf Associata"pror"rrrr.
Asscciate professci' fcrms the leeder cetegcry for professor. It foilovrs that
promotion of Professors have to be reviewed and revrsed based on feeder
category persons consequent on the revision of prornotjon of Associate
Professor, After reviewing the promotions of professors, there may be

change in the list oI person to be included in the zone consideration for
promotion as principar. Necessariry hased on the change of zone of
consideration promotron to the post of prrncipal has to be reviewed and
revised. For the fuil compriance of the judgrnent of the supreme court the
entire promotiorVappointment from the category of Associate professor to
Principal have to,be reviewed and levised in accordance with AICTE noffns
and Special Rules.
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1' The Central Polytechnic College, Thirulananthapuram had submitted the o^lineapplication for the extension of ipproval for 20i5-'i6 to AicrE on tii-ne and theonline status as on 23,12.2014 showed it as "ln progress,,. Th"r" was no changein the status on the last date of submission of applicition and the college was notable to submit again' Later, on 07.03..201s, when the report rnnas taken, theapplication status was shown- as ' application not submitted,. This fact was dulyinformed to Regional office of AlcrE'ri, 
"-rnrir 

and by pori.-rn" hard copy of theapplication was submitted to the Regional oni." of niirr on time. The Regionafoffice was frequentfy contacteo. regJ;;iil inir'r"n"r and the corfege was hopefulthat since the hard copy was submitt"o iniir", the approlal wifl not be affected.2' Admission to the oiplota programmes for 2o1s-'16was tnereafter conductedas per schedule e4cecting ex post facto extension of approwf from AlcrEUnfortunately' the extensioriof approvat;;; nlt received and fater, in the month ofFebruary 2016, it was inforrneo oy-tn" nppr"rll grr"., oi nrft that the coftegewas included in the 'BREAK lN EoA; ;tffil"ey trat iir" tn" 
"omission 

processwas compfeted and academic year was afmost over.3' subsequently' application for the 
"xunrion of approla l for 2016-12 vrassubmitted. Consequenity on gAprit ZOiA, ii ibgn Visii 

.Commitee 
(EVC) of theArcTE 

"ont:1"1 "n 
inrp""lon in the colrege. EVc submi*edout deficiencie.s regarding compound wall, rilto rized int"rnui r;fit:fiS?flltretc of the institutioi' e"lJ'on the report il: principai *j o*,"rs appeared

before Apperatg co*ittll"iol . ne"rins olr'je p11 

'oio.'i,",. 
rhe Appefrate

comminee M:"r[n, 
" 

r"rilr *r received iro, 
ry lcrE. stating the wfthdrawar of

the approva t tor zdt6 ri Lti itec!r'19 not to 
"orit 

students ror tf,e year 2016-17.
i":.",ff3ffi'#:"::;**4,, 

n zaia-7t;ff';."^rrures 
\^,ere taren ro rectiry thefor the y ear 201 

l_ $* ffiJ,t!i:!lH,ir,:y?ff.f,!"rr,".TfJTa;i:3recommended
recommeno"J ]ot extension of- approwr ror tn! year 2a17_18. The Evc abo::l"i*;ffi ,ffi :.""'iJfl*"Til:Tll,"i.i5ffi **J.,JJ.;ffi 

;,J,,;H,ff
resources availi

1crr"nnfrfirloliv 
on the oaiis or the ;;;;dation, ffirfo,*r, send to:"nn1t 6;';*i..:1'F:i5!qt''s the 

'"tt;;"o,, ,n"y ,;,,a;rl,o \rhailhe EoA: Gorernrnenl-"r p"r o3-i"1"_r_:o: L2/3oB/201,IHEDN 
dated 0s.03.2019 of

vnncipal Secret
e4post facto 

arY' Higher Educ

Thjruvananthapur 
approval ni"-l'on 

Department--logroacneo-ifcTE 
to grant

the ArcTE n". ,:r 1", 
tnu #o"ffJi#%,u-?F'L{ :;il.;if co,ese,

commiftee 
"ii,igmed 

that tn", 
::o^,:st was-,":."{iiTJi"f il: trJE_:"Xl,",]instirure ii, laTiil;tr 

our resolrcd ncir to u..oro"ux-post facto approwl to the



6. C:overnment after examining tfre rbp[PJ the AICTE, have again addressed
AICTE to reconsider their decision and sanction e>ifacto apprordl to the College
for the acaclemic year 2015-16, vide D.o.letter No. L.2130812017/HEDN dated
19'10'2020 (copy enclosecl). Government have taken up the matter wth the M.ps
from Kerala to interfere in the matter and to do their best possible for regainirrg
the recognition of the institution for tfre years za14-15 and zarcla7' However, all the deficiencies pointed out by the AICTE inspection tearn have
been rectified ernd the pcly,'i*ci':nic cciir-:ge as oi now i, having ,a.icrE
accreditation for all subsequent batcires. Further, Director of Technical Ecjucatir:n
has been instructed to take all possihrle steps to ensure that such ipcidents are not
recurring in future.
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APPENDIX IU Appendices

IrI l: Appendices from AG's Repofi
Appendix 4.1

I-ist of works included in the 12th Five year plan but not taken ufcompteted

f
(Reference: Paragraph 4.2.3 ; P age'. 57)

tn

Nslnsl: of grrlrk Ar${qrdt
eernrsrhr'.cl Arx$unt *Iliilled Frtsesrtsla{us

Reel Paper godown at GP Mannanthala 35.00 40.00 (ru20t2) Completed
Reel Paper godown at Gp Vazhoor 45.00 6s.wQw0r2) Completed
Reel Paper godown at Cp Ernakulam ,+0.00 20.00 (rraDt2) Not taken up
Reel Paper godown ar Gp Kozhikode 40.00 27.s0 (ru20r2) Completed
Quarters for employees at Gp Wayanad 200.00 0.00 Fund not allotted
Quarters for employees at Gp Kannur 200.00 us.n Qv2orz) Work going on
Quarters for employees at Cp Sh*an*
(Reconstruction Works) 100.00 0.00 Fund not allotted
Compound Wall at GP Mannanthala 300.00 300.m (09/2013) Not taken up

Waste Paper Godown at Gp Mannanthala 4r.00

45.00

0.00
AS for t20.50 lakh
(2011-12) and
completed,

Waste Papir Godown at Gp Vazhoor 0.m Fund not allotted
wasre raper Godown at Gp Emakulam 41.00 25.00 Qrnon\ Not taken up
Waste Paper Godown at Gp Kozhikode 41.00 29.50 (ru20r2\ Completed

aper uooown at Gp Kannur 41.00 0.00 Fund not allotted
Waste Paper Godown at Gp Wayanad 4r.00 0.00 Fund not allotted
warenouse at uup lhrruvananthapuram 50.00 0.m Fund not allotted
Water Storage Facility at Gp Mannanthal 50.00 0.m Fund not allotted

arer Jrorage Facility at Gp Vazhoor 50.00 0.00 Fund not allotted
worsr Jrurage raclltty at Up Kannur 50.00 0.00 Fund not allotted

arer storage Facility al Gp Shoranur 50.00 0.m Fund not allotted.rr..r..vlrquLe ur Ercclncan, water supply and
Drainage Svstem at GCP Thin'-o.o-tl--,.-'- t2.50 0.00 Fund not allotted
IVtrih v! Lraurud, yvarer supply and
Drainage Svstem at GP Mannenthrto 12.50 0.00 Fund not allotted
il/|

Drainage system 
-- 

ai--",ulri*' ;Hxil",fr,:
Thiruvana.dthaouram

12.50 0.00 Fund not allotted
I\rqi vr LrELutud, Yv alef
Drainage Svstem at Gp Vazhmr

rupPly urnd
12.50 0.00 Fund not allotted

f,,4ai - vr LrcLurua! watef SUppty and
Drainage System at Gp Shoranrrr t2.50 0.00 Fund not allotted
IraurEuours ur Dleclncal, water supply and
Drainage System at GP Kozhikrxl e 12.50 0.00 Fund not allotted
M vr lruLrrrL4r, w arcr Jupply
Drainage System at Gp Knnnrrr

and
12.50 0.00 Fund not allotted

orainage system at c-i *l]uo#'t"t 
)upPrv and

12.50 0.00 Fund not allotted
Reconstrucriono@
ULY lhtruvananthaouram 47.50 0.00 Fund not allotted
'llotol *urrrl.rrrt

16$r.$t}

t23
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(General and Social Sector) for the ended 3I March 2015

Appendix 4.2

Delay in rectification of complaints of modern machinery

(Reference : Paragraph 4.2.7 ; p agez 62)

Nttnlrr ot. Fte, r $i*me rf r*s*hinery F*riod *luring rvhi*h idting

Government Central
Press,
Thiruvananthapurarn

Digital prinrer (RISO
brand) No. 5 Under repair from 09/03 /201 1 onwards

Digital printer (RISO
brand) No. 8 Under repair from09/2011 to 02/2012

Digital printer (RISO
brand) No. 9 Under repair from 02108 /20 I 4 onwards

Offset printing machine
No. I Under repair from 08/2014 to 0l/2015

Double Colour Offset
Printing Machine (No. 8)

One unit (out of two units) not
functioning for long periods after an
accident and machine is being used
partiaUy.

Governmerft Press,
Shoranur

Offset printing machine
No.5 Under repair from 08/08/2014 onwards

Offset printing machine
No.7 Under repair from 0 | I 05 / 2Ol 4

Government Press,
Mannanthala

Digital printer (RISO
brand) Not working from 2011 onwards

Four-Colour sheet fed
offset printing machine

25/02/2012 onwards

Five-colour sheet fed
offset printing machine

One part not functioning from 10l2|l4

3 Air Conditioners for
DTP Not working since O4l2O14

Government Press,
Vazhoor '

Offset printing machine
No.25

One out of two machines not functioning
from @ll0l2010 due to non-functioning
of electronic control card damase

141
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Appendix 6.4

calculation of excess pay drawn consequent to violation of AICTE norrns
(Reference: Pamgraph 6.5; page: 148)
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